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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF
HON’BLE NATIONAL GREEN TRIBUNAL PASSED IN OA NO. 229/2013 IN RE;
GIRIRAJ PARIKRAMA SANRANKSHAN SANSTHAN AND OTHERS VS
DEPARTMENT OF ENVIRONMENT & FOREST AND OTHERS WITH REGARD
TO DISCHARGE OF SEWAGE AND DOMESTIC WASTE INTO RADHA KUND
AND SHYAM KUND IN THE VILLAGE OF ARITA IN MATHURA DISTRICT,
UTTAR PRADESH

I. INTRODUCTION

Hon’ble NGT dealt with the issue of discharge of sewage and domestic waste into water
bodies viz. Radha and Shyam Kund in village Arita, district Mathura, Uttar Pradesh vide OA
No. 229 of 2013 in re: Giriraj Parikrama Sanrakshan Sansthan & Ors. Vs. Department of
Environment & Forest & Ors. In view of allegations by applicant, an action taken report
from a Committee comprising Uttar Pradesh Pollution Control Board (UPPCB), District
Magistrate, Mathura and Mathura Vrindavan Nagar Nigam was filed. Hon’ble NGT
considered the report from Joint Committee of UPPCB; DM, Mathura and Mathura-
Vrindavan Nagar Nigam vide order dated 06.05.2019. In the light of the report furnished,
Hon’ble NGT passed further orders and finally on 21.07.2020, the matter was directed to be
listed with O.A. No. 229/2013 in re: Giriraj Parikrama Sanrakshan Sansthan & Ors. versus

Department of Environment & Forests & Ors.

Il. FEW ORDERS PASSED BY THE HON’BLE NGT IN O.A. No. 229/2013 (M.A.
NO. 736/2013)

Vide Order dated 02.04.2014, the applicant submitted that PWD of the State Government
of UP has violated the direction in order dated 03.09.2013. He has placed certain documents
including photographs on record to show that the trees have been indiscriminately damaged
or felled. The Project Proponent submitted that they have not obtained any forest clearance
or permission to cut trees for the reason that they had informed the authorities that no trees
were cut for carrying out the project. Consequently, Mr. Rachit Mittal, Advocate, visited and
submitted a complete and comprehensive report regarding the execution of project. Hon’ble
NGT directed all the officials of the PWD to present the drawing, contract, and outlay plan

for completion of the project and the site where the photographs were taken.



Vide Order dated 22.04.2014 in M. A. No. 194 of 2014, the applicant prayed that the non-
forest activity should not be carried on in the reserve forest area. In view of the same,
Hon’ble NGT passed an interim order dated 03.09.2013.

Vide Order dated 29.05.2014 in M.A. No. 298 of 2014, an application was filed by M/s

Dauji Construction for impleadment in the matter. A report was submitted by the Local

Commissioner but Hon’ble NGT was certainly not satisfied with the content of the report

and directed the Municipal Commissioner to visit the premises again and submit a detailed

and comprehensive report. As per the Report of the Local Commissioner, three trees have

been damaged. Following undertaking was given by the Superintendent Engineer, Mr. D. D.
Sharma to Hon’ble NGT: -

Vi.

Vii.

viil.

Xi.

The process of widening the Parikrama may be permitted.

In this process it is undertaken that no tree will be cut or damaged and all trees
existing on or around the Parikrama shall be duly protected.

For the trees already damaged or uprooted, the Government shall take reforestation
equivalent to 30 times of trees damaged and/or uprooted.

Every effort would be made to expand the Parikrama outwards as opposed to inwards.
Exception would be in case, wherever it is not possible it may be expand inwards.

On the entire Parikrama, public amenities, toilets, seating arrangements shall be
provided.

There shall be dustbins kept after every short interval and due publicity would be done
to inform the public that they must use the dustbins rather than throwing the waste in
the forest or on the pavement.

The MSW waste so collected in the dustbins or otherwise shall be lifted every day and
properly transported under MSW Rules, to the concerned specified site. There it shall
be segregated, treated, and given for recycling or any other process to ensure that the
municipal waste does not cause any nuisance or environmental hazards.

The entire Govardhan Parvat and Parikrama shall be declared and in fact, it is already
declared by the notification as a protected/reserved forest. No non-forest activity shall
be carried out in the forest area.

The public amenities provided shall be maintained properly so that no inconvenience
is caused to the public by the odour or any other nuisance generated.

Plantation shall be carried out by the State around the Parikrama, in addition to the

forestation existing as of now.



xii. Due protection should be provided to the forest area to prevent its misuse by the
public.

xiii.  All unauthorized construction and illegal structures will be removed from in and
around the Parikrama.

Hon’ble NGT accepted the above undertaking on behalf of the Government of Uttar

Pradesh.

Vide order dated 28.07.2014 in M.A. No. 736/ 2013 & M.A. No. 194/2014, the report of
the Local Commissioner was considered and granted to the other parties to file objections.
Mr. M.C. Mehta submitted that the directions contained in order dated 29.05.2014 are not
being obeyed (i.e., directions nos. 8, 10 & 13). Hon’ble NGT directed the Deputy
Commissioner, Mathura; Regional Engineer and Environmental Engineer, UPPCB; the
Chief Engineer, PWD and the Executive Officer, Nagar Panchayat to conduct an inspection
and submit a compliance report as per directions contained in order dated 29.05.2014.
Further, applicant filed photographs to show that MSW is being thrown on the roads as well
on the sites of Govardhan Parvat and is causing a serious environmental hazard and public

nuisance. Hon’ble NGT directed the respective authorities to take coercive action.

Vide order dated 02.09.2014 in M.A. No.736 of 2013 & M.A. No0.194 of 2014, the
applicant submitted that the administration is not taking any effective steps for proper
collection and disposal of MSW and in the Holy ground, garbage has been dumped
anywhere and everywhere. He also submitted certain photographs and filed an affidavit
along with these photographs to the Hon’ble NGT. In the meanwhile, Hon’ble NGT directed
the Deputy Commissioner, Mathura; Regional Engineer and Environmental Engineer, UPPCB; the
Chief Engineer, PWD and the Executive Officer, Nagar Panchayat to ensure that garbage is not
dumped anywhere and should be removed, segregated and disposed of as per the Municipal
Solid Wastes (Management and Handling) Rules, 2000 out of the TTZ area.

Vide order dated 28.07.2015 in OA No. 229/2013 (M. A. Nos. 736/2015 & 194/2014), A
team comprising of Swami Gyan Swarup Sanand, Mr. U.N. Singh, Additional Director,
CPCB, Mr. R.K. Singh, Regional Officer, UPPCB, Mathura, Mr. Sunil Prakash, Assistant
Engineer, UP PWD, Mr. Rajnish Sharma, Executive Officer, Goverdhan Nagar Panchayat,
Mr. Rahul Shukla, Advocate, Mr. Anand Gopal Das visited the Parikrama Marg and Shri



Giriraj Radha Kund and other places related with the Parikrama to study the environmental

issues and problems of devotees on 20.03.2015 in pursuance to order dated 12.12.2014.

Vide order dated 04.08.2015 in OA No. 229/2013 (M.A. Nos. 736/2013 & 194/2014), the
State instructed Mr. R.K. Singh, R.O. UPPCB, Mathura; Mr. Anil Kumar, Executive
Engineer, PWD and Mr. N. K. Jaanu, District Forest Officer, Mathura that they should make
a statement, in which, the State of UP accepts the Recommendations made in the inspection
report on 20.03.2015.

Recommendations:

1. “A service road of 10 meters wide around Parikrama Marg behind existing
houses and Ashrams and a Ring Road outside the said service roads may be
constructed and all vehicular traffic should be terminated on the said service road
and Parikrama Marg may be completely closed for any vehicular movement with
exception to medical and fire series.

2. Entire Parikrama Marg may be declared as no construction zone to avoid any
further encroachment.

3. Interceptors should be constructed and Sewage generated in the area should be
diverted to STP. Residents may be directed to take sewage connections. A punitive
action may also be recommended against residents for violations/discharge of
sewage on roads/water bodies.

4. The areas along the Parikrama Marg which have not been provided with a
sewerage system should be provided with sewer lines and a suitable sewage
treatment facility should also be provided.

5. Facilities for collection of MSW and its proper disposal should be made for the
disposal of MSW where collected MSW may be disposed of as per MSW
(Management and Handling) Rules, 2000.

6. At some places, alongside the pucca road, natural path between the Kacchi
Parikrama Marg and Giriraj ji have emerged on their own and are convenient to
the pilgrims because the shadow of trees saves the devotees from the scorching
sun on such natural paths. Therefore, at such places widening of Kacchi
Parikrama Marg, which may result in cutting of trees is not necessary. In view of
abandoning of further widening of Kacchi Parikrama Marg vide Office Order No.
485/12CAgra Region/2015 dated 06-02-2015, the remaining forest areas diverted
for non-forest use shall again be declared as Forest area.

7. The officials have informed the visiting team that widening of Kacchi
Parikrama Marg at proposed places will not be done considering the inevitable
damage to existing dense plantation in the area and thus no trees will be cut in

future.
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8. At few water bodies, simple waste water treatment system based on sand/gravel
filtration had been provided by the non-government organization/ Ashram and
that treated waste water is used of plantation. Such treatment system can be
improved by providing design and construction by the professional Environmental
Engineers/body and subsequently treated waste water can be used for the tree
plantation in better way.

9. Condition of Roads should be improved.

10. Parking Facilities for the vehicles at suitable places at least 200mts away
from Parikrama Marg are required to be provided.

11. A drive may be carried out for identification of Forest land in accordance
with demarcation map and all encroachments may be removed in a time bound
manner.

12. A plantation drive may be carried out on forest land including Forest land
situated at Madaur on Gata No. 1673 measuring 2.55 Hectare.

13. That 3.9 hectare of non-forest land may be notified as forest land in
compliance of Letter No. 8B/UP/68/2013/FC/1180 dated 08.10.2013 in
Goverdhan area and plantation drive may be carried out in a time bound manner.

14. Any future widening of Kacchi Parikrama Marg may be undertaken only on
outer side of Parikrama Marg instead of inner side of Kacchi Parikrama Marg
(The side of Giriraj Goverdhan ji) Which not only leads to the diversion of forest
land but also involves the cutting of trees.

15. lllegal construction activities/buildings erected next to Giriraj ji along the
Parikrama Marg have blocked/obstructed the view to have darshan by the
devotees. It is recommended that such illegal construction between Parikrama
Marg and Giriraj ji be demolished, so that the pilgrims can have a clear and
unobstructed darshan/view of the scared Giriraj Govardhan.

16. The private land next to Giriraj ji along the Parikrama Marg shall be
declared as no construction zone.

17. An independent organization on the lines of other shrine Board in the country
may be constituted for the proper management of this religious place, providing
all the required facilities and maintain and upkeep the sanctity of holy places/
kunds, cultural heritage, environment protection, sanitation, pollution control,
eco-balance of the Green cover which includes Kund, Pokhar, Talab and Jhari
and related aspects.”

Vide order dated 06.05.2019 (in OA No. 439/2019 in re: Sushil Raghav Applicant(s)
Versus Union of India & Ors.), the issue regarding the remedial steps against the discharge

of sewage and domestic waste into the Radha Kund and Shyam Kund in the Village of Arita
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in Mathura, Uttar Pradesh was considered. It was mentioned by the applicant that in the
absence of proper sewerage system, accumulated sewage or domestic waste is being dumped
into the Radha Kund. Microbiological tests done by SN Medical College, Agra found the
presence of bacterial infection of cholera in the waters of Radha Kund and Shyam Kund and
found that the water was not fit for drinking i.e., it was contaminated water. A study carried
out by the Department of Zoology, MSJ Govt. P.G. College, Bharatpur, Rajasthan also
reveals that physiochemical parameters such as turbidity, alkalinity, hardness, sulphates and
chlorides in the water of the Radha Kund and Shyam Kund substantially exceeded the
prescribed limits given by the World Health Organization (WHO) and CPCB.

In view of above, Hon’ble NGT found it necessary to order that a joint inspection be
conducted and an action taken report be filed by the Committee comprising of UPPCB; DM,

Mathura and Mathura Vrindavan Nagar Nigam.

Vide order dated 11.10.2019 in OA No. 439/2019, an action taken report was submitted on
20.08.2019. UPPCB confirmed that the water in the two kunds was found to be unfit for
consumption on account of contamination due to discharge of sewage and domestic waste.
Mathura Vrindavan Development Authority (MVDA) was directed to clean the said kunds
and prevent discharge. It was orders that SPCB may ensure control of water pollution in
exercise of its authority under the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 by taking action which may include recovery of compensation on

‘Polluter Pays’ principle.

Vide order dated 18.10.2019 in OA No. 229 of 2013, the reports were submitted by PWD
Department, UP and the State of Uttar Pradesh, Hon’ble NGT considered a comprehensive

report incorporating the progress made by all the Departments.

Vide order dated 23.10.2019 in OA No. 229 of 2013, it was prayed by the applicants that
remedial steps needed to be taken against discharge of sewage in the vicinity of Mansi
Ganga Kund. They also informed that the entire discharge of sewage from the houses in that
area had been connected with a system leading to the STP which was functional near Radha
Kund. However, in order to have a permanent solution as per the complaint made by the

applicants, Hon’ble NGT directed to pass the following directions to the SPCB: -



(i) The Officials of the State Pollution Control Board shall immediately take
samples from Mansi Ganga Kund and get it tested as to whether the water is
potable, fit for bathing and meet the prescribed standards under law. The report
shall be submitted withing 10 days from today, with an advance copy to the
Learned Counsel for the applicants.

(ii) In the meanwhile, the State Pollution Control Board shall ensure prevention
of water pollution in Mansi Ganga Kund. The Board shall exercise its powers
under the Provisions of Water (Prevention and Control of Pollution), Act, 1974 by
taking action against those who are discharging sewerage or otherwise polluting
water of the Kund. The Board shall not allow any sewage to be discharged or
domestic waste dumped in Mansi Ganga Kund.

Vide order dated 08.11.2019 in OA No. 229 of 2013, in compliance of order dated
23.10.2019, UPPCB filed a report in respect of water testing report of Mansi Ganga,
Goverdhan.

Despite of order dated 18.10.2019 and subsequent order of 23.10.2019, no affidavit
had been filed by the Collector, Bharatpur. Moreover, Hon’ble NGT noticed that laying
down of cement tiles in Kacchi Parikrama which has been done by the State Government on
their own, is not at all required. As a matter of fact, laying down of tiles in Kacchi Parikrama
makes it difficult for the pilgrims to walk barefoot in that area when they are nearing
completion of Parikrama, of a total distance of 21 kms. It was mentioned that in the part of
Parikrama which lies in the territory of State of UP, nearly 19 kms, no such tiles have been
laid. It is obviously so because apart from Kacchi Parikrama there is already a metal road

covering the entire area of Parikrama outside Giriraj Parvat and Kacchi Parikrama.

Vide order dated 13.02.2020 in OA No. 229/2013, in compliance of earlier order Mr.
Avnish Kumar Awasthi, Additional Chief Secretary, Uttar Pradesh was present. The learned
Additional Solicitor General had submitted a tabulation with regard to compliance of the
directions issued on 04.08.2015. The tabulation of compliance was submitted by
respondents and after considering the submissions made by the learned Additional Solicitor

General, Hon’ble NGT passed the following directions:

I. The Principal Secretary, Urban Development and Member Secretary, Uttar
Pradesh Pollution Control Board (UPPCB) shall file personal affidavits in
respect of directions no. 3, 4 and 5 giving out the details in respect of the works
done in compliance of the aforesaid directions of the Tribunal and those which
remains to be done, along with the time required for completing them. The
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affidavit be filed within two weeks from today, with an advance copy to the other
side.

Ii. The Principal Secretary, Department of Forest, Government of Uttar Pradesh is
directed to file a personal affidavit with regard to the aforesaid directions given
by the Tribunal relating to forest area, plantation, afforestation etc. The affidavit
be filed within two weeks from today, with an advance copy to the other side.

iii. The Principal Secretary, PWD shall file a personal affidavit with regard to the
steps taken for the constructions of the road i.e., ring road, service road etc., as
per the aforesaid directions of the Tribunal. He shall state the work already done
and the time required for the completion of the remaining. We would like to make
it very clear that work of these roads, looking to the large scale of public involved
for its use, should be done on priority and at the earliest possible.

iv. The Senior Superintendent of Police, Mathura is directed to file an affidavit in
respect of the steps taken so as to make a proper arrangement of traffic control in
the Parikrama Marg, town of Goverdhan and Radha- Kund so that there is no
congestion in the areas and the pilgrims, including those who do the Parikrama
by Dandwat, are getting ample space for the purpose. The specific points should
be fixed as extent to which various kinds of vehicles can go and beyond which they
should be strictly prohibited. In this regard, he shall also assess the requirement
of parking spaces of different categories of vehicles and whether any further
parking spaces are needed.

Vide order dated 03.03.2020 in OA No. 439/2019, a report dated 20.08.2019 presented by
the SPCB confirmed that the water in the two kunds was unfit for consumption on account
of contamination due to discharge of sewage and domestic waste. On 11.10.2019, having

regard to the established water pollution, Hon’ble NGT observed:

“3. Let the Mathura Vrindavan Development Authority furnish an action taken
report on or before 11.11.20109.

4. The SPCB may ensure control of water pollution in exercise of its authority
under the provisions of the Water (Prevention and Control of Pollution) Act, 1974
by taking action which may include recovery of compensation on ‘Polluter Pays’
principle.

5. The water quality may be got displayed with clear warning that water was unfit

’

for human consumption till the situation improves.’

As per the directions, MVDA was to clean the said kunds and prevent discharge but no
report has been filed by MVDA. The State PCB stated that the Authority has been held
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liable to pay compensation which is in the process of being recovered. Failure of the MVDA
renders its CEO liable to prosecution and payment of compensation under the provisions of
the National Green Tribunal Act, 2010, including civil imprisonment and stopping of salary.

Vide order dated 04.03.2020 in OA No. 229/2013, Mr. Deepak Kumar, Principal Secretary,
Department of Urban Development filed an affidavit. In compliance of directions no. 3, 4
and 5, it transpired that there are still some areas in respect of which the compliance remains
to be done by adopting a method which is suitable and feasible in accordance to the position
at the site.

Therefore, Hon’ble NGT directed Principal Secretary, Department of Urban
Development to have a meeting with all the concerned officers of the local administration
and the Secretary as well as UPPCB. In this regard, Hon’ble NGT had directed the applicant
to file response, if any, to the affidavits filed by the officers, in compliance of the order
dated 13.02.2020.

Vide order dated 18.03.2020 in O.A. No. 229/2013, Hon’ble NGT had given directions to
Principal Secretary, PWD and Forest Department. Principal Secretary, PWD informed that
as far as work of service road is concerned, the fund for the purpose of acquisition etc. has
been released by the State Government. He further stated that from 01.04.2020 the District
Administration shall proceed for land acquisition (about 30 hectares) and complete it by
30.09.2020. Thereupon, Hon’ble NGT directed DM, Mathura to take up the acquisition
proceedings on priority and Principal Secretary was directed to over-see the work of
acquisition being conducted by District Administration by 30.06.2020. The
affidavit/progress report in respect of the acquisition was to be filed by DM, Mathura on
30.04.2020.

Vide order dated 21.07.2020 in O.A. No. 439/2019, MVDA filed its response on
13.06.2020 to the effect that same issue is being dealt with in O.A No. 299/2013.

Vide order dated 31.08.2020 in O.A. No. 229/2013, thereafter, on consideration of
quarterly reports, further directions were issued dealing with the solid and liquid waste
management (including septage management, removing encroachments etc.). The
Committee reviewed the implementation of the Hon’ble NGT order dated 31.01.2020 with

reference to allegations on Brij Foundation. It was mentioned in the order that renovation of
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Sankarshan Kund, Rudra Kund, Jai Kund and Ramtal Kund was done by Brij Foundation.
The renovation of Brahma Kund, Krishna Kund, Chandra Sarovar, Theme Park, Ratnakar
Sagar was done in accordance to the plan prepared by Brij Foundation. It had also
mentioned in Hon’ble NGT order dated 31.01.2020 that the case of encroachment of public
land, heritage sites as well as water bodies is made, which is endangering environment and

ecology of the area. It directed an investigation in the allegations by a Central Agency.

The Compliance Report was filed by the UPPCB on 03.03.2020 regarding each direction to
which objections were filed on behalf of the applicant. On 18.03.2020, it was observed that
the District Administration shall complete the work of acquisition of land for service road
and also take further steps as per the directions of Hon’ble NGT vide order dated
04.08.2015. In pursuance of the above, the Secretary, Urban Development, UP filed an
affidavit on 29.08.2020 and vide order dated 04.03.2020, a meeting of all the concerned
officers was held on 06.03.2020 to consider the progress of compliance of directions to deal
with the problem of sewage and solid waste. It was directed by Hon’ble NGT that the first
meeting of the Committee may be held on or before 30.09.2020 for which initiative may be

immediately taken by the Nodal authority.

Vide order dated 31.08.2020 in OA No. 439/2019, the Hon’ble NGT considered a report
vide order dated 06.05.2019 from Joint Committee of UPPCB; DM, Mathura and MVDA. In
pursuance of the report, Hon’ble NGT passed further orders and finally on 21.07.2020, the
matter was directed to be listed with O.A. No. 229/2013, Giriraj Parikrama Sanrakshan

Sansthan & Ors. v. Department of Environment & Forests & Ors.

1. MINUTES OF THE MEETING OF THE OVERSIGHT COMMITTEE IN O.A.
No. 229/2013

The meeting regarding O.A. No. 229/2013 along with O.A. No. 439/2019 was held on
08.10.2020 (Refer Appendix-1) and on 18.01.2021 (Refer Appendix-I1) by the Oversight
Committee, NGT, UP through Video-Conferencing. The Committee recommended/
suggested that various departments should submit the latest compliance status as per the
recommendations of the Joint Committee.

In the above meetings, the Oversight Committee directed the District Magistrate, Mathura to
submit current status of implementation of the recommendations of the Joint Committee. It

was also directed by the Oversight Committee that the State of Uttar Pradesh should have
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this case investigated by some central agency. In view of the above, Principal Secretary,
Tourism; District Magistrate, Mathura and all concerned authorities were directed to submit
the compliance report on the above at the earliest.

V. SUMMARY OF COMPLIANCE STATUS AS PER THE DIRECTIONS GIVEN
BY HON’BLE NGT IN O.A. No. 229/2013

Based on the reports received, the present compliance status in OA No. 229/2013 is as

follows:

S.No. | Directions of Hon’ble NGT | Complian | Present Status/ Action Take /
ce Status | Reasons for Non-Compliance

1 | Status of unauthorized or Not DFO Mathura mentioned that
illegal cutting of trees and | Complied | reforestation work had been carried

all trees existing on or out both in the given land and

around the Parikrama Parikrama Marg. However detailed

Marg report is awaited from DFO,
Mathura

2 Status of the non-forest Not Mr. R. N. Mishra, DFO- Mathura

activities carried on in the | Complied | informed that there have been only

reserve forest area two non-forest activities:

1) Water supply work: No progress
made

2) Shed and lighting activity in
between Goverdhan and Kachhi
Parikrama Marg. No progress
made.

3 | Status of the Forest| Partially | Mr. R. N. Mishra, DFO- Mathura
Clearance Complied | informed that out of three proposal,
clearance of two proposal has been
done. Only one proposal is left for
forest clearance.

4 Status of reforestation | Partially | Mr. R. N. Mishra, DFO- Mathura
regarding the trees already | Complied | informed that plantation has been done

damaged or uprooted, (the in the given land and around the
Government shall take Parikrama Marg. The work has been
reforestation of 30 times of done in 2.44 hectare as per order of
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trees damaged and/or
uprooted. The trees, as an
expression which is clearly
understood as any existing
tree irrespective of its age)

Hon’ble NGT.

Status of expanding the Not Report awaited

Parikrama Marg outward | Complied

as opposed to inward

Status of keeping dustbins | Partially | Executive Officer, Nagar Panchayat

at certain distance Complied | Govardhan, Mathura vide letter no.
1048/N. P.G./2020-21 dated
07.10.2020 informed that hanging
dustbins have been installed at a
distance of 100 m in commercial areas
in Nagar Panchayat Govardhan.
(Refer Appendix- I11)

Status of MSW collected in | Partially | Executive Officer, Nagar Panchayat

the Dustbins or otherwise, | Complied | Govardhan, Mathura vide letter no.

its lifting every day and its
proper transportation in
accordance with MSW
Rules including the process
for segregation, treatment
and recycling or any other
process

1048/N. P.G./2020-21 dated
07.10.2020 informed that as per SWM
Rule, 2016, contract has been signed
with an NGO- Muskan Jyoti Samiti,
Lucknow for door-to-door collection
and segregation since 2018 in
Govardhan. The said institution is
doing dry/ wet waste collection work
from 4200 houses of Govardhan.
Segregation is done by transporting
the stored waste safely to the
temporary dumping ground. Compost
manure is prepared from wet waste
and polythene from dry waste is sent
to Waste Peterson and Company,
Laxmi Nagar, Mathura and other
materials are sold off.

In addition, the land for construction
of permanent dumping ground Gram
Sabha- Neemgaon Khasra No. 212/13
Rakva is 1.1473 hectare and Khasra

12




No. 211 Rakva is 0.093 hectare. A
total area of 1.556 hectares has been
selected. The work could not be
started due to lack of connectivity to
the said dumping site. Approval has
been obtained on 20.09.2019 by the
committee of the DM for the
construction of road to the dumping
site. Funds received under the 14"
Finance Commission were assigned to
be utilized for this work.

According to the report of the
Technical Committee, 94.80 % work
of the connectivity road and 40 %
construction work of the construction
center has been completed. Work was
closed due to rainfall in the past which
will be completed soon. (Refer
Appendix- 111)

Status of entire Govardhan
Parvat and Parikrama
Marg as a protected/
reserved forest

Partially
Complied

Mr. Amit Tiwari- Counsel for UP
Govt submitted that Reserve forest is
forest land which is in the custody of
Forest Dept. However, in this case,
Govardhan Parvat and Parikrama
Marg are resumed lands and protected
areas but are not under Forest
Department. There was an issue
between the two departments whether
they fall in the purview of Forest Dept.
or under EO, Govardhan Nagar
Panchayat. So, in this regard, as per
order of the Hon’ble Court, it is
treated as resumed land (total 69
hectares) including Parikrama Marg
and Govardhan Parvat. Now, total 69
hectares is resumed land and is under
the custody of Forest Department. So,
the status is as follows:

e The entire Govardhan Parvat is
under the control of Forest
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Department.

e Reserve Forest, is already in
custody of Forest Department.

e The entire Parikrama Marg is
resumed land and now it is being
handed over to the Forest
Department.

9 | Status of protection Not Mr. Amit Tiwari- Counsel, informed
provided to the forest area | Complied | that MVVDA is the executing authority
to prevent its misuse by the and UP Braj Tirth Vikas Parishad has
public filed an application to seek permission

to erect the boundary wall to protect
the reserve forest.

10 | Status of the construction | Partially | It is submitted by Principal Secretary,
of Ring road/ bye pass| Complied | Department of PWD, Govt. of Uttar

around Parikrama Marg

Pradesh that Department of PWD,
Provincial ~ Unit, Mathura  had
constructed a ring road/ bye pass
around Parikrama Marg to facilitate
movement of intercity and inter-state
vehicles  bye-passing towns  of
Govardhan and Radhakund and
villages such as Aanyor and Jatinpura.
The ring road/ bye- pass is in parts,
details given below:

Part- I: It is 11.950 kms long and 14
m wide four lane, Govardhan Bye-
pass. The construction of this stretch
was completed in October, 2018 and
has been opened for vehicular
movement. This road facilitates
movement of vehicles bye-passing the
town of Govardhan and villages
Aanyor and Jatinpura.

Part- 11: known as Radhakund bye-
pass, it is 10.4 kms long and 07 m
wide with 2.5 m earthen shoulder
road. This road will facilitate
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movement of vehicles bye-passing the
town of Radhakund and Vvillage
Radhakund Dehat. The earth and
foundation work has already been
completed in entire stretch of 10.4
kms. A stretch of 7.5 kms is complete
with black top. The work on remaining
stretch is in progress. Hon’ble NGT
had directed the Department to
complete the stretch by 30.10.2019.

In compliance thereof, the proposal
along with estimate for construction of
2.9 kms missing link of bye-pass was
sent to Headquarters of Public Works
Dept, UP for approval. The same had
been approved by Govt. of Uttar
Pradesh. The first installment had been
released. It is submitted that for
construction of 2.9 kms stretch,
7.89365 hectares of land is proposed
to be purchased from farmers. As
per the rules, the rate and value of land
is to be determined for which proposal
for approval was sent to Divisional
Commissioner, Agra Division, Agra.
The Divisional Commissioner, Agra
had accorded approval on 14.10.2019.
The process of purchase of land has
been initiated. 5.781 hectares of land
out of total 7.89365 hectares has
been purchased by the PWD.

Mr. A.K. Jain, Assistant Engineer,
PWD informed that the proposal along
with estimate for construction of 2.9
kms missing link of bye-pass is now
completed and also motorable.

11

Status of the construction
of Service road around
Parikrama Marg

Partially
Complied

It is submitted by Principal Secretary,
Department of PWD, Govt. of Uttar
Pradesh that Hon’ble NGT vide order
dated 04.08.2015 had directed
construction of 10 m wide service road
behind existing houses and ashrams. It
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is submitted that after examining the
issue, the Department of PWD in
status report dated 05.01.2017 had
expressed non-feasibility of the
construction of the service road behind
existing houses and ashrams on the
account of thick density in the area. It
is further submitted that a bye-pass is
already being constructed which will
facilitate movement of vehicles
without entering Govardhan town.

Hon’ble NGT vide order dated
08.01.2018 directed Department of
PWD to place on record a map
showing in distinct color the
Parikrama Marg, proposed service
road and the bye-pass as an alternate
to service road before the submissions
advanced could be considered.
Hon’ble NGT vide order dated
29.05.2018 directed SDM, Govardhan,
official of PWD and Forest
Department to revisit the sites for
service road. It is also made clear that
the proposed service road is meant for
general public and residents of the
area and therefore, needs to cover
shortest route but different from
Parikrama Marg. The officials of
PWD along with concerned SDM and
Forest officials revisited the entire
area. The survey revealed that total
length of service road covering the
shortest distance will be 24 kms out of
which 4 kms already exists. Upon
estimation of cost of constructing this
20 kms stretch, it was observed that a
total expenditure of Rs. 592 crores will
be incurred out of which a sum of Rs.
93 crores will be incurred in
construction while Rs. 499 crores will
be appropriated for land acquisition.
The Ld. Court Commissioner on his

16




earlier visit rendered valuable advice
that besides 4 kms existing part;
another 3.65 kms road failing on both
corners can be left out as these lie very
close to ring road. If stretch of 3.65
kms part is reduced, the total length
will be reduced to 16.350 kms. The
cost estimated for construction of
16.350 kms is 473.10 crore out of
which the construction cost is 66.81
crore while land acquisition and utility
shifting would be 406.29 crores. The
cost estimated for the construction of
service road, SDM, Govardhan again
surveyed the area along with his team
of lekhpals and observed that chuck
roads around 9 kms long having 5 to 6
m width is also available which can be
utilized for construction of service
road. The utilization of these chunk
roads would certainly reduce the cost.
Itis

further submitted that all these facts
were placed in the meeting headed by
the Ld. Chief Secretary. The meeting
was attended by the officials of
concerned departments. Upon
consideration of facts and estimated
cost, the Ld. Chief Secretary directed
that for construction of service road as
directed by the Hon’ble NGT, a pre-
feasibility study along with TOR be
expeditiously obtained from RITES
Limited, an apex institution under the
aegis of Ministry of Railway, Govt. of
India. In furtherance thereof, the
Additional Chief Secretary, Govt. of
Uttar Pradesh vide letter dated
17.08.2018 requested AGM (HW &
P), RITES Ltd. to conduct a pre-
feasibility study for development of
service road. The inception report
based on preliminary survey had been
submitted. A contract for preparation
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of PFR was executed between the
RITES Ltd. and State of Uttar
Pradesh. The detailed survey was
conducted by officials of RITES Ltd.
The PFR was submitted on
16.07.2019. the Additional Chief
Secretary sent the same to the office of
Principal Secretary, PWD for review
of PFR and comments thereof. The
PFR was considered by Engineer-in —
Chief in a meeting held on 18.07.2019
which was also attended by officials of
RITES Ltd. Certain observations
regarding design in consonance with
latest Indian Road Congress Code so
as to reduce the cost, redrawing of
alignment of proposed service road
and to avoid cutting of 266 trees etc.
have been made.

The PFR was revised by RITES Ltd.
and was submitted on 30.08.2019. The
Engineer-in-Chief, PWD had
constituted a committee on 27.09.2019
for technical evaluation of the report
submitted by RITES, Ltd. DM,
Mathura and Chief Engineer, PWD,
Agra are pursuing the matter sincerely
for an early decision on the issue. The
Committee considered the report
14.10.2019. Upon technical
evaluation, the committee has
accorded its in-principle approval. The
estimated cost of this service road is
Rs. 177 crore which includes cost for
purchase of land, construction of
road, tree felling/ transplantation
and utility shifting. Further action
will be taken subject to availability
of funds. DM, Mathura vide letter
dated 21.09.2019 requested the
Principal Secretary, PWD for taking
decision on construction of service
road expeditiously.
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It is submitted that keeping in view
the estimated cost and the nature of
work, the project of service was
placed before the Cabinet of
Ministers for consideration. The
same was accorded approval on
20.01.2020. The Department of
PWD has passed appropriate orders
in this regard on 27.01.2020. It is
submitted that the timeline for
completion of service road is as
follows:

1) Purchase of Land: It is submitted
that once the project is approved
and finances are provided for, the
process for purchase of land will be
initiated. As  per alignment
mentioned in DPR, the land will be
measured on site with revenue
department, the details qua
landowners and their shares will be
collected from revenue office.
NOC as per law will also be
obtained from landowners.
Thereafter, the rate for purchase of
land will be determined in
consultation of landowners by the
Committee headed by DM. The
rate determined will be approved
by the Divisional Commissioner,
Agra Division and thereafter by the
Govt. of Uttar Pradesh at Lucknow.
It is submitted that entire process of
purchase of land will be completed
between 01.04.2020 to 30.09.2020.
(Report Awaited from PWD)

2) Permission for cutting of Tress:
As submitted earlier, as the area
fall within Taj Trapezium Zone
(TTZ), the permission for cutting
trees will have to be obtained from
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the Hon’ble Supreme Court and
MOEF&CC, Govt. of India. It is
submitted that entire process of
obtaining permission is likely to be
started dated 01.04.2020. (Report
Awaited from DFO, Mathura/
PWD)

3) Tender: It is submitted that
process of tender and registration
of sale deeds in favour of PWD
department by landowners is likely
to be completed between
01.06.2020 to 30.09.2020.

4) Completion of Project: It is
submitted that the construction
work including earth work, GSB,
WMM, Bituminous work, bridges
and allied works are likely to be
completed by 31.10.2021 subject to
order passed by the Hon’ble
Supreme Court of India regarding
tree felling.

12

Status of No Vehicular
Zone around Parikrama
Marg

Partially
Complied

Parikrama Marg is declared as no
vehicular zone. No vehicles are
being permitted except that of local
residents, vehicles for emergency
services such as ambulance and fire
truck. The District Police has
identified 26 entry points to Parikrama
Marg. All these points are provided
with barricades and chains. One link
road is provided for ingress and egress
of vehicles of local residents of village
Aanyor and Jatinpura. The passes have
been issued to local residents. A
separate register has been maintained
in this regard at PS Govardhan. The
Police personnel have also been
deployed to enforce no vehicular zone
order. Besides aforesaid vehicles, in
compliance of order dated 27.09.2019,
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vehicles enumerated in the order are
also been permitted.

13 | Entire Parikrama Marg | Partially | In compliance of order dated
may be declared as No | Complied | 04.08.2015, a Gazette Notification
Construction Zone to avoid bearing no. 1098/8-3-18-100 vividh-
any further encroachment. 2017 dated 20.07.2018 has been

issued.

14 | Interceptors should be | Partially | The sewer line laid under Mansi
constructed and sewage | Complied | Ganga Project caters to 1820
generated in the area households.  Presently, all 1820
should be diverted to STP. households are connected with
Residents may be directed existing sewer network. The sewage
to take sewage connection. discharged from these households is
A punitive action may also being treated in existing functional
be recommended against STP.
residents  for  violations/ Executive Officer, Nagar Panchayat
discharge of sewage on Govardhan, Mathura vide letter no.
roads/ water bodies. 1048/N.  P.G./2020-21  dated

07.10.2020 informed that in Nagar
Panchayat Govardhan, action is taken
to issue summon by issuing notice by
the Nagar Panchayat against those
who release sewage water into roads
and water bodies. (Refer Appendix-
1))

As per information given by RO,
Mathura, an inspection of 2.76 MLD
STP (Oxidation Pond) and SPS
installed at Govardhan is proposed on
21.01.2021. The report of the same
shall be sent within 07 days (Refer
Appendix- XI).

15 | Status regarding areas | Partially | As per the affidavit filed on
along the Parikrama | Complied | 22.10.2019, Hon’ble NGT had
Marg, which have not been directed to lay sewer lines for

provided with sewerage
system and suitable sewage
treatment facility

remaining area of Govardhan and
Radhakund towns. In order to provide
sewage network in these areas, a
Detailed Project Report was prepared.
The cost estimated was Rs. 93.38
crore. Thereafter, it was resolved that
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sewage of these two towns will be
treated by septic management system.
The submission in this regard had
been made before Hon’ble NGT.
Hon’ble NGT rejected the proposal of
septic management and directed the
State of Uttar Pradesh to reconsider
the issue. In compliance thereof, the
DPR has been sent to the Govt. of
Uttar Pradesh for reconsideration.
DM, Mathura has vide letter dated
23.09.2019 requested the Principal
Secretary, Department of Urban
Development for taking decision on
sewage system for Govardhan and
Radhakund expeditiously.

Mr. S. D. Singh, Urban Development
Dept. informed that the FSTP’s
approval has been done and directions
passed to Jal Nigam for ensuring
compliance.

Moreover, there had been incidents
of water logging on Parikrama
Marg and villages abutting it. In
order to resolve the issue, open storm
drains are planned to be constructed so
as to discharge the water. In this
regard, tenders were floated, the work
had started on 11.10.2019 and
completed on 10.04.2020. The tenders
for village Jatinpura (out of 4570 m
of the work of drain, only 2000 m (i.e.,
44%) has been done) and Radhakund
Dehat have been accepted and the
process of execution of contract is in
progress. The tender for village
Aanyor has been sent for technical
evaluation to Head Quarter, Uttar
Pradesh Jal Nigam, Lucknow. At
present, in village Aanyor, out of 8500
m of the work of drain, only 4450 m
drain has been completed (i.e., 53%).
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Mr. Amit Tiwari- Counsel informed
that at present, out of 2220 m drain to
be constructed to prevent water
logging, only 800 m (i.e., 34%) had
been constructed. On 21.10.2020, Jal
Nigam had applied for the permission
to Forest Department on the prescribed

objections but permission is still
awaited.
16 | Facilities for collection of | Partially | MSW in Govardhan and
MSW and its proper | Complied | Radhakund

disposal should be made
for disposal of MSW where
collected MSW may be
disposed of as per MSW
(Management and
Handling) Rules, 2000.

As per affidavit filed on 22.10.2019, it
is reported that both these towns are
headed by an Executive Officer. The
entire  work from  door-to-door
collection and disposal of MSW in
accordance with rules has been
entrusted to an organization namely
Muskan Jyoti with which a written
contract has also been executed by
Nagar Panchayats. It is submitted that
door to door collection of MSW from
both towns has connected. A land
bearing Khasra No. 212/13 and 211
admeasuring 1.566 hectare situated at
revenue village Neem Gaon, Tehsil-
Govardhan, District- Mathura has been
identified and  earmarked  for
management of waste. The dumping
ground is proposed on the parcel of
land. The e-tender for construction of
proposed plant has been invited. The
approval has also been granted for
construction of boundary wall and
approach road. The process of floating
a tender has commenced. The
segregation of waste is also being
carried out. As per terms of the
contract, pursuant to segregation, the
bio-degradable  waste is  being
converted into manure while the
segregated non-bio-degradable waste
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shall be sent for recycling. The
requisite fund to the tune of 1.82 crore
(approx.) has been released.

MSW in Three Villages

So far as the issue of MSW generated
from three villages is concerned, it is
submitted that an action plan is
prepared for each village separately.
The detailed project report
contemplates  procurements  and
distribution of dustbins for each
household, collection, transportation,
segregation and disposal of solid waste
as per the rules. The SLRM (Solid &
Liquid Resource Management)
centre for villages Aanyor and
Jatinpura have been established. The
SLRM centre for villages Radhakund
Dehat is under construction. The
dustbins to people belonging to BPL
category have been distributed in the
three villages. MSW is being collected
from these three towns and sent to
SLRM centre for disposal.

In this regard, Mr. Amit Tiwari-
Counsel informed that in village
Aanyor, the construction of SLRM
centre has been done. In village
Jatinpura and Radhakund Dehat,
the work has been completed.

17

At some places, alongside
pucca road, natural path
between the Kacchi
Parikrama Marg and
Giriraj Ji have emerged on
its own and are convenient
to the pilgrims because
shadow of tree saves the
devotees from scorching
sun on such natural paths.
Therefore, at such places

Partially
Complied

As per affidavit filed on 22.10.2019, it
is reported that permission for non-
forest use of forest land was granted
by MOEF&CC, Govt. of India on
08.10.2013 (basically for undertaking
widening of Kacchi Parikrama Marg).
Subsequently, the  work  was
abandoned vide order no. 485/12C-
Agra Region/ 2015 dated 06.02.2015.
The said work was partially complete
on 2.2318 hectare of land only.
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widening of Kacchi
Parikrama Marg, which
may result in cutting of
trees is not necessary. In
view of abandoning of
further widening of Kacchi
Parikrama Marg vide
order no. 485/12C- Agra
Region/ 2015 dated
06.02.2015, the remaining
forest areas diverted for
non-forest use shall again
be declared as forest area.

It is also submitted in the affidavit
dated 22.10.2019 that perusal of
permission, order dated 08.10.2013
itself establishes that mere permission
to use forest land for non-forest work
does not change the legal status of the
land. Although permission was
granted for carrying out non-forest
work, the said 3.9 hectares land is still
a reserve forest land. However, in
order to ensure compliance in letters
and spirit remaining 1.6682 hectares
land has been excluded from
purview of order dated 08.10.2013
by way of a modification order
dated 02.02.2018 passed by
MOEF&CC, Govt. of India. The
entire land is in possession of forest
department only.

Mr. Amit Tiwari informed that earlier
as per letter 3.9 hectares land (still a
reserve forest) was allowed to be used
for non-forest purposes. 2.55 hectares
was the land which was used by the
Govt. but subsequent to stay order
passed by the Hon’ble Court and
thereafter, abandoning of the project.
Regarding the remaining 1.6 hectares
land, there was a doubt, whether it will
remain as reserve forest or non-reserve
forest. So, it is in that respect. MOEF
clarified by its letter in 2018 that the
remaining 1.6 hectares land is reserve
forest and will remain so.

18

The officials have informed
the visiting team that
widening of Kacchi
Parikrama Marg at
proposed places will not be
done  considering  the
inevitable  damage to
existing dense plantation in
the area and thus no trees

Partially
Complied

As submitted above, the work of
widening of Kacchi Parikrama Marg
was abandoned vide order dated
06.02.2015. No felling of trees has
been done after that and will not be
done in future except as per rules.
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will be cut in future.

19 | At few water bodies, | Partially | The direction pertains to permanent
simple based water | Complied | resolution of issues of rancid milk
treatment based on sand/ arising out of offering of milk in three
gravel filtration had been temples viz., Shri Giriraj Mabharaj
provided by the NGOs/ Daanghati, Goverdhan, Mathura; Shri
Ashrams and that treated Giriraj Ji  Mukharbindu, Aanyor,
waste water is used for Jatinpura, Mathura & Shri Giriraj Ji
plantation. Such treatment Maharaj Mansi Gange, Goverdhan,
system can be improved by Mathura. The ETP for each temple
providing  design  and where milk is offered has been
construction by the installed and is functional. It is
professional environmental submitted that Ld. Court
engineers/  bodies and Commissioner had also expressed his
subsequently treated waste satisfaction on functioning of these
water can be used for the ETPs. The discharge of these ETPs
tree plantation in Dbetter has been analyzed and some are within
way. prescribed standards (Refer

Appendix- 1V).

As per the information given by RO,
Mathura an inspection of ETP
(established/ operated for purification
of milk mixed effluent) at Shri Giriraj
Maharaj  Daanghati,  Goverdhan,
Mathura; Shri Giriraj Ji Mukharbindu,
Aanyor, Jatinpura, Mathura & Shri
Giriraj Ji Maharaj Mansi Gange,
Goverdhan, Mathura, the premier
temple of Goverdhan, will be done
every month (Refer Appendix- XI).

20 | (1) The officials of the | Partially | In compliance with order dated
State PCB shall | Complied | 23.10.2019, Govardhan Mansi Ganga

immediately take samples
from Mansi Ganga 3
kunds and get it tested as
to whether the water is
potable, fit for beathing
and meet the prescribed
standards under law. The
report shall be submitted
within 10 days from today,

was inspected by Joint team of
UPPCB on 31.10.2019. Executive
Officer, Nagar Palika Parishad,
Govardhan and Shri Hariom Sharma
were present during the inspection.
During inspection, no type of sewage
or Ganga water was found mixed in
Mansi Ganga. During the inspection,
water sample of Mansi Ganga was
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with an advance copy to
the Learned Counsel for
the applicants.

(2) In the meanwhile, the
State PCB shall ensure
prevention of water
pollution in Mansi Ganga
Kund. The Board shall
exercise its power under
the Provisions of Water
(Prevention and Control of
Pollution) Act, 1974 by
taking action against those
who are  discharging
sewerage or otherwise
polluting water of the
Kund. The Board shall not
allow any sewage to be
discharged or domestic
waste dumped in Mansi
Ganga Kund.

collected and submitted by letter no.-
883/N-63/19 dated 31.10.2019 (Refer
Appendix- V) of this office to the
laboratory of Executive Engineer, 12"
Khand, UP Jal Nigam, Krishna Nagar,
Mathura for analysis as per drinking
water parameters. The analysis report
was received on 04.11.2019 (Refer
Appendix- IV & VI). According to
analysis report, the water of Mansi
Ganga is not potable. According to
the analysis report, the quality of
water of Mansi Ganga is found
under category- D. Likewise, Letter
no.- 885/N-63/19 dated 31.10.2019 of
UPPCB, Mathura to Deputy District
Magistrate, Govardhan; Letter no.-
888/N-63/19 dated 31.10.2019 of
UPPCB, Mathura (Refer Appendix-
VII) were sent to Executive Officer,
Nagar Panchayat, Radhakund and
letter to Executive Officer,
Municipality, Govardhan by Letter
no.- 887/N-63/19 dated 31.10.2019
(Refer  Appendix-  VIII) in
compliance with OA No. 229/2013. In
the order, letter was sent to Executive
Officer, Nagar Panchayat, Govardhan,
Mathura in compliance with letter no.-
696/N.P.GO./2019-20 dated
01.11.2019 (Refer Appendix- IX).

Regarding the above, it is to be made
aware that in compliance with the
order of Hon’ble NGT, the action plan
of nine kunds including Mansi Ganga
has been prepared by NEERI, the
implementation of which has been
ensured by letter no.
252/BR.T.V.P./19-20 dated
17.08.2019 of the Braj Tirth Vikas
Parishad (BTVP) (Refer Appendix-
X).
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In this regard, Mr. Nagendra Pratap,
CEO- UP Braj Tirth Vikas Parishad,
Mathura, informed that the amount of
Rs. 23.50 has been provided to the
institution against the desired total
amount of Rs. 47 lakhs. The final
report submitted by the institution was
discussed in the meeting concluded by
BTVP through Video- Conferencing
held on 07.12.2020. Letter was sent on
16.01.2021 to present the DPR of the
final report. In the order of the letter, it
was informed that the final report will
be submitted by April, 2021. (Refer
Appendix- X).

21

Condition of roads should
be improved.

Partially
Complied

The repairing of various roads near
and around Govardhan Parikrama road
was undertaken. The conditions have
improved significantly. Even the Ld.
Court Commissioner in his first report
had stated that the condition of
Parikrama Marg has improved and
repair work had been undertaken.
However, he had in his first report also
pointed out that some potholes and
broken roads were spotted.

The repair work was undertaken by
PWD and all potholes have been
repaired. The roads today are in good
condition and motorable.

22

Parking facilities for the
vehicles at suitable places
at least 200 m away from
Parikrama Marg are
required to be provided.

Partially
Complied

At present, there are six parking sites
in operation. These parking sites are
situated on the service road or main
road. The cumulative capacity of these
parking sites is 1400 vehicles. The
parking sites are as follows:

1. Radhakund Road, Govardhan (Near
Community Health Centre)

2. Radhakund Road, Govardhan (Near
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DAV School)

3. Near Mandi Smiti, Govardhan

4. Near Siyaram Baba Ashram,
Govardhan
5. Near Chandra Sarovar Lake,
Govardhan
6. Near Primary School Chatikra,
Govardhan

In compliance to directions of the
Hon’ble NGT, the MVDA had
awarded contracts for operation of
these parking. All these six parking are
functional.

Besides aforesaid parking sites, UP
Braj Tirth Vikas Parishad is
developing a multi-level car parking
for 250 light vehicles at existing

Govardhan bus stand. It is being
developed under Pilgrimage
Rejuvenation and Spirituality
Augmentation  Drive  (PRASAD)

scheme of Ministry of Tourism, Govt.
of India. The work order after the
tenders has been issued. As per the
work order, construction was to be
completed by 20.06.2020 but could
not meet the target due to COVID-19.
Now, it is anticipated that the work
shall be complete within month.

23

A drive may be carried out
for identification of Forest
land in accordance with
demarcation map and all
encroachments may be
removed in a time bound
manner.

Partially
Complied

There are two categories of land
involved. Firstly, a reserved forest
admeasuring 141.35 hectare and
secondly, a parcel of land
admeasuring 69.903 hectare
mutated by Revenue authorities in
favour of Forest Department
(Resumed land).
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In order to ensure compliance, a drive
was carried out for identification of
encroachments on reserved forest and
resumed land belonging to Forest
Department, are as follows:

1)

2)

Reserved Forest: During the
identification drive, 211 cases of
encroachments were identified in
reserved forest area affecting a
total area of 10.6326 hectare.
Eviction proceedings were initiated
against encroachments. 202
encroachments have been
removed with reclamation of
10.3349 hectare. 09 cases are
pending adjudication  before
judicial authorities. 07 out of
these 09 cases are pending
consideration before the Hon’ble
High Court of Allahabad
wherein stay orders have been
passed. The counter affidavits in
all these cases have been filed. The
remaining two cases are pending
adjudication before the Ld. Civil
Court, Mathura wherein stay
orders have been passed. The
replies along with early hearing
applications have been files in all
cases.

Resumed Land (57.445 hectare):
75 encroachments over this land
affecting a total area of 1.4193
hectare were identified. In order
to ensure compliance, cases were
registered under Public Premises
(Eviction of Unauthorized
Occupants) Act, 1972 before SDM,
Govardhan. Pursuant to passing of
eviction orders, 72 encroachments
were removed followed by
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3)

restoration of 0.7973 hectare of
land. Hon’ble NGT vide order
dated 14.06.2018 directed that at or
around Parikrama Marg, any
temple which is in existence prior
to 25.10.1980 (year when the
Forest Conservation Act was
enacted) shall not be removed. It
was further directed that existing
Samadhi or Chappar being used by
Sadhus/ saints for the purpose of
sadhna/prayer may not be removed.
Since 03 remaining structures were
either temples or were used by
saints/sadhus, it necessitated a
survey to be conducted by a joint
team comprising of officials of
Revenue and Forest Department.
The survey revealed that 3 out of 4
encroachments are temples/
structure constructed prior to year
1980. Therefore, these three cases
were withdrawn.

Remaining Resumed Land
(12.197 hectare): Hon’ble NGT
vide order dated 03.10.2018
directed the Department of
Forest to immediately taking
over the possession of remaining
area 12.197 hectare of resumed
land. The demarcation was done.
The area was taken into possession
by the Department of Forest. 33
encroachments were identified. 28
encroachments affecting an area
of 0.8591 have been removed. 03
encroachments were in the form
of Samadhi which are exempted
in view of order passed by the
Hon’ble NGT. The stay order in
remaining two cases is passed by
the Hon’ble Supreme Court and
Hon’ble High Court of Allahabad.
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These cases are being pursued
diligently. The counter affidavits
and early hearing applications have
been filed. In this regard, Mr. Amit
Tiwari, Counsel, informed that
both the structures were partially
demolished, Then, we immediately
moved to the Hon’ble Supreme
Court to get stay order in year
2019. The first case is of Ramakant
Goswami Vs. Hargokul Mandir
(0.144 hectare) and the other one is
Chandrabhan Rambabu Charitable
Trust (0.211 hectare), there were a
writ petition 11673/2018 (High
Court, Allahabad) and got a stay
order on 30.03.2018. A counter
affidavit already filed in the second
case on 05.09.2018 and expedite
application were also filed on
25.09.2019. There is need to be
pursue in both the cases by the
Forest Department.

24

A plantation drive may be
carried out on forest land
including  Forest land
situated at Madaur on
Gata No. 1673 measuring
2.55 Hectare.

Partially
Complied

A regular plantation drive was carried
out on forest land.

Madaur: The plantation work has
been carried out in the year 2013 and
2017. 1705 saplings of different
species such as Shisham, Jamun,
Neem, Kanju, Arru etc. were planted
on the 1.55 hectare of land in the year
2013. The survival rate is 67%. 1142
saplings planted survived. Similarly,
in the year 2017, 400 saplings were
planted of different species such as
Shisham, Kanji, Kanju, Kathsagon,
Pakar etc. were planted on 1.00
hectare of land. The survival rate is
90.50%. 362 saplings survived.

It is submitted that the Ld. Court
Commissioner in his report has
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expressed  satisfaction over the
guantity and quality of plantation done
by the Department of Forest.

Counsel, Mr. Amit Tiwari informed
that from 2013 to 2017 onwards,
plantation has been done near the
forest land of Goverdhan Parikrama
Marg.

25

The 3.9 hectare of non-
forest land may be Notified
as forest land in
compliance  of  Letter
No0.8B/UP/68/2013/FC/1180
dated 08.10.2013 in
Govardhan area and
plantation drive may be
carried out in a time bound
manner.

Partially
Complied

As per affidavit filed on 22.10.2019, it
is reported that in compliance of letter
no. 8B/UP/68/2013/FC/1180 dated
08.10.2013, DM, Mathura had allotted
8.9625 hectare of non-forest land in
village Madaur, Tehsil- Mahavan,
District- Mathura vide letter no. 550/7-
B/2015-16 dated 02.11.2015, which
included the 3.9 hectares land
proposed for widening of Kacchi
Parikrama Marg in  Govardhan.
Gazette Notification bearing no.
320/14-2-2019-4(1) 2017  dated
04.06.2019 has been issued under
Section- 20 of Indian Forest Act,
1927 declaring thereby, the land as
reserved forest. It is submitted that
plantation work was undertaken in this
3.9 hectare of land in year 2017. 1563
saplings have been planted besides
sowing of seeds of Prosopis juliflora,
Babool etc. The survival rate has been
91%. 1422 saplings survived.

Mr. Amit Tiwari, Counsel informed
that in year 2013, when the permission
was granted by MOEF to use the
reserve forest land for non-forest
purposes, the letter itself recorded that
merely permission is being given for
non-forest activities but the character
of the land will not change, it will
remain as reserve forest.
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26 | Any future widening of | Partially | As per order issued by Divisional

Kacchi Parikrama Marg | Complied | Forest Officer dated 03.03.2017, in
may be undertaken only on case widening is proposed in future,
outer side of Parikrama the same shall be carried out on the
Marg instead of inner side other side of Kacchi Parikrama Marg
of Kacchi Parikrama Marg and not towards Giriraj ji.
(side of Giriraj Govardhan
Ji) which not only leads to
the diversion of forest land
but also involves the
cutting of trees.

27 | Status of illegal | Partially | In order to ensure compliance of the
construction activities/ | Complied | directions of Hon’ble NGT, an

buildings erected next to

Giriraj ji along the
Parikrama Marg have
blocked/obstructed the

view to have darshan by
the devotees

identification drive was carried out to
identify encroachments on Parikrama
Marg, Reserve Forest, resumed land
belonging to Forest Department and
other Govt. land abutting Parikrama
Marg and illegal construction raised
thereon and upon private lands.

As on date, there is no encroachment
on Parikrama Marg. So far as
encroachment and illegal construction
on forest land and resumed land is
concerned, actions in accordance with
law as detailed out in response to
direction no. 11 have been taken.

So far as illegal construction raised
post 2010 without sanction of MVDA,
actions are being taken under
provisions of UP Urban Planning and
Development Act, 1973. The action is
taken against structures raised in
contravention of Mathura- Vrindavan
Master Plan- 2021 adopted in 2010 or

against  structures raised without
approval of  authorities. 249
unauthorized constructions were

identified. Demolition orders in 209
cases have been passed. 5 notices
were withdrawn. 35 cases are
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pending for consideration before the
competent authority. Out of 209
cases where demolition order was
passed, 118 constructions were
demolished. 91 are remaining. Out
of these 91 remaining, 10 cases are
such where appeals have been
preferred before different forums
which are pending for
consideration. In 02 cases, stay
orders have been passed by the
Hon’ble High Court at Allahabad.

The progress of those 81 cases will
be given by MVDA within 15 days.

28 | The private land next to | Partially |In compliance of order dated
Giriraj Ji  along the | Complied | 04.08.2015, a Gazette Notification
Parikrama Marg shall be bearing no. 1098/8-3-18-100 vividh-
declared as no construction 2017 dated 20.07.2018 has been
zone issued. Private land next to Giriraj Ji

along the Parikrama Marg is now
declared as no construction zone.

29 | An independent | Partially | It is submitted that a bill titled “Uttar
organization on the lines of | Complied | Pradesh Religious Places Planning and

other shrine board in the
country may be constituted
for the proper
management of this
religious place, providing
all the required facilities
and maintain and upkeep
the sanctity of holy places/

kunds, cultural heritage,
environment  protection,
sanitation, pollution

control, eco-balance of the
green cover which includes
kund, pokhar, talab and
Jhari and related aspects.

Development Bill, 2019” was prepared
by Department of Religious Affairs.

The aforesaid Bill was placed before
the Cabinet for its consideration. The
Cabinet deliberated upon the issue and
decided that planning, management
and development of religious places is
a sensitive issue. Therefore, it will be
appropriate to take any decision on
this subject only after hearing all
concerned and considering all facets of
social environment. It is submitted that
the State of Uttar Pradesh has
approached the Hon’ble Supreme
Court of India by way of a civil appeal
bearing no. 5995/2019 titled as
“Divisional Commissioner & Ors. Vs.

35




Giriraj Parikrama Sanrakshan
Sansthan & Ors.” qua direction for
constitution of shrine board. The
Hon’ble Supreme Court vide order
dated 02.08.2019 has granted stay
on the direction for bringing an
enactment for shrine board.

30

Status of Report dated
20.08.2019 furnished by
the SPCB confirms that
the water in the two kunds
was found to be unfit for
consumption on account of
contamination due to
discharge of sewage and
domestic waste. Mathura
Vrindavan  Development
Authority (MVDA) is to
clean the said kunds and
prevent discharge

Partially
Complied

Mr. Arvind Kumar, RO- Mathura
informed that the water in two kunds
(i.e., Shyam Kund and Radha Kund)
was found to be unfit for consumption
on account of contamination due to
discharge of sewage and domestic
waste. Mathura Vrindavan
Development Authority (MVDA) has
cleaned the said kunds and prevented
discharge. Now, both the kunds are in
good condition and MVDA is
planning the same for other 9 kunds. It
is waiting for approval of NEERI’s
DPR. (Refer Appendix- XI)

In this regard, it is also informed that
as per the order of the Hon’ble NGT,
the work of cleaning 9 kunds located
in Goverdhan Parikrama Marg has
been ensured by NEERI, through
which the report will be sent after
partial revision by Mathura Vrindavan
Development  Authority (MVDA),
Mathura. In connection with the
Radha Kund and Shyam Kund, a
sample collection is proposed on
21.01.2021, which will be sent within
7 days (Refer Appendix- XI).
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Status of the control of
water pollution in exercise
of its authority under the
provisions of the Water
(Prevention and Control of
Pollution) Act, 1974
include recovery of

Not
Complied

RO, UPPCB, Mathura informed that
no compensation has been imposed till
date. The Committee directed to do the
inspection/survey and impose EC.

36




compensation on ‘Polluter
Pays’ principle

32 | Status  regarding the Not RO, UPPCB, Mathura informed that
remedial steps against | Complied | STP is installed but it was not
discharge of sewage from operating as per the prescribed
the houses in the vicinity of standards. The Committee directed to
Mansi Ganga Kund do the inspection/survey and submit

the report in this regard.

33 | Status of the proper | Partially | Mr. Ravi Kant Paras, Deputy SP, CO-
arrangement of traffic | Complied | Goverdhan informed that six barriers
control in the Parikrama are permanently fixed. Approximately,
Marg, town of Govardhan 650 challans have been done for
and Radha- Kund wrong parking or improper activities.
including those who do the No accidents have been registered in
Parikrama by Dandwat, the Parikrama Marg. A proposal has
are getting ample space for been sent by the Deputy SP, CO-
the purpose Goverdhan to the Head Quarter,

Mathura for the extra task force.

34 | Regarding allegations on Not It was mentioned by representative of

Brij Foundation  that | Complied | Tourism Department that SIT has been

renovation of Sankarshan
Kund, Rudra Kund, Jai
Kund and Ramtaal Kund

was done by  Brij
Foundation. The
renovation of Brahma
Kund, Krishna Kund,

Chandra Sarovar, Theme
Park, Ratnakar Sagar was
done in accordance to the
plan prepared by Brij
Foundation. It was
directed by NGT to order
an investigation by a
Central Agency.

constituted by the State Govt.
However, the details could be given by
Home Department alone. Report
awaited from DM, Mathura/ PS,
Tourism/ Home Secretary.

V: RECOMMENDATIONS

1. The progress regarding certain essential environmental protection measures like

development of permanent dumping site, boundary wall/protection around protected

forest.sewage/drainage network around Govardhan/ Radhakund needs to be improved.
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2. The Construction of Radhakund Bypass needs to be expedited. There needs to be more
urgency in starting the work of service road. The construction of multi level parking
needs to be expedited.

3. Action Plan for cleaning of 9 Kunds should be made urgently. The study being done by
NEERI needs to be expedited.

4. All encroachments on the Parikrama Marg need be removed. Proactive efforts be made e
for vacation of stay orders.

5. The status of investigation in case of encroachment by Braj Foundation be reported to
NGT.

6. Chief Secretary UP should review the progress at least once in a quarter to ensure inter

departmental coordination.

The Member Secretary, UPPCB is directed to send this report to the Registrar General,
National Green Tribunal, Principal Bench, New Delhi for placing the same before the
Hon’ble Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for

necessary action. The report also be uploaded on the website of the Committee.

05-02-2021 05-02-2021
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

Feb 05, 2021

Appendixes : As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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Appendix- |

Meeting No. 62

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, U.P. LUCKNOW HELD ON
08.10.2020 IN OA NO. 229/2013 WITH OA NO. 439/2019 IN RE: GIRIRAJ PARIKRAMA
SANRAKSHAN SANSTHAN & ORS. VS. DEPARTMENT OF ENVIRONMENT & FOREST & ORS

(ORGANISED WITH THE HELP OF NIC)
THROUGH VIDEO-CONFERENCING

Kk ok

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and

Dr Anup Chandra Pandey, Member.

Other dignitaries present:

1)
2)
3)
4)
5)
6)
7)
8)
9)
10)
11)
12)
13)
14)
15)
16)
17)

Shri Mukesh Kumar Meshram, Principal Secretary, Department of Tourism,UP
Shri Manoj Kumar Singh, Principal Secretary, Urban Development, UP
Principal Secretary, Department of Forest, UP

Engineer-in-Chief, PWD, UP

Mr. Sunil Prakash, Assistant Engineer, UP PWD

Mr. Anil Kumar, Executive Engineer, PWD

PCCF (HoFF), UP

Shri Ashish Tiwari, Member Secretary, UPPCB

Shri Ravindra, Municipal Commissioner, Mathura-Vrindavan Nagar Nigam
ADM, Mathura

CEO, Mathura-Vrindavan Development Authority

Shri Vibhash Ranjan, Dy Director General/RO, MoEF&CC

Dr DK Soni, Additional Director, CPCB

Mr. Rajnish Sharma, Executive Officer, Govardhan Nagar Panchayat

Mr. R.K. Singh, RO, UPPCB, Mathura

Mr. N. K. Jaanu, District Forest Officer, Mathura

Shri Amit Tiwari, Standing Counsel for Goverdhan Nagar Panchayat

The issue in this case is regarding discharge of sewage and domestic waste into the

Radha and Shyam Kund in village Arita, district Mathura, Uttar Pradesh. The Tribunal sought

a report from joint Committee of Uttar Pradesh Pollution Control Board (UPPCB), District
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Magistrate, Mathura and Mathura-Vrindavan Nagar Nigam vide order dated 06.05.2019. In
the light of the report furnished, the Tribunal passed further orders and finally on
21.07.2020, the matter was directed to be listed with O.A. No. 229/2013 in re: Giriraj

Parikrama Sanrakshan Sansthan & Ors. versus Department of Environment & Forests & Ors.

In view of the Hon’ble NGT directions, the Oversight Committee reviewed the
compliance vide meeting dated 08.10.2020. The committee sensitized the various
departments and asked them to submit the latest compliance status. The Tribunal had

constituted a Joint Committee which had given the following recommendations:

1. A service road of 10 meter wide around Parikrama Marg behind existing houses and

Ashrams and a Ring Road outside the said service roads may be constructed.

2. Interceptors should be constructed and Sewage generated in the area should be
diverted to STP. Residents may be directed to take sewage connection.

3. The areas along the Parikrama Marg which have not been provided with sewerage
system should be provided with sewer lines and suitable sewage treatment facility.

4. As per MSW (Management and Handling) Rules, 2000, facilities for collection of
MSW and its proper disposal should be made for disposal of MSW.

5. Alongside the pucca road, natural path between the Kacchi Parikrama Marg and
Giriraj ji have emerged on its own and are convenient to the pilgrims. Because
shadow of trees saves the devotees from scorching sun on such natural paths.

6. The Committee also directed about the widening of Kacchi Parikrama Marg at
proposed places.

7. At few water bodies, simple waste water treatment system based on sand/gravel
filtration should be provided by the nongovernment organization/ Ashram and that
treated waste water is used of plantation.

8. The condition of Roads should be improved.
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9. Parking Facilities for the vehicles atleast 200 m away from Parikrama Marg are
required to be provided at suitable places.

10.A drive may be carried out for identification of Forest land in accordance with
demarcation map and all encroachments.

11. A plantation drive may be carried out on forest land including Forest land.

12. The widening of Kacchi Parikrama Marg should be taken only on outer side of
Parikrama Marg instead of inner side of Kacchi Parikrama Marg.

13. lllegal construction activities/buildings erected next to Giriraj ji along the Parikrama
Marg have blocked/obstructed the view to have darshan by the devotees.

14. Submit the Investigation Report of Brij Foundation.

The Oversight Committee directed the District Magistrate to submit current status of

implementation of the recommendations of the Joint Committee.

Based on the reports received, the present compliance status in OA No. 229/ 2013

with OA No. 439/2019 is as follows:

S.No. | Directions by Hon’ble | Compliance Current Status
NGT Status
(Yes/No)
1 Status of Not Report awaited
unauthorized or | Complied

illegal cutting of trees
and all trees existing
on or around the
Parikrama Marg

2 Status of the non- Not Report awaited
forest activities | Complied
carried on in the
reserve forest area

3 Status of the Forest Not Report awaited
Clearance Complied
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Status of
reforestation

regarding the trees
already damaged or
uprooted, (the
Government shall
take reforestation of
30 times of trees
damaged and/or
uprooted. The trees,
as an expression
which is clearly
understood as any
existing tree
irrespective of its

age.)

Not
Complied

Report awaited

Status of expanding
the Parikrama Marg
outward as opposed
to inward

Not
Complied

Report awaited

Status of keeping
dustbins at certain
distance

Partially
Complied

Executive  Officer, Nagar Panchayat
Govardhan, Mathura vide letter no.
1048/N. P.G./2020-21 dated 07.10.2020
informed that hanging dustbins have been
installed at a distance of 100 m in
commercial areas in Nagar Panchayat
Govardhan.

Status of MSW waste
collected in the
Dustbins or
otherwise, its lifting
every day and its

proper
transportation in
accordance with

MSW Rules including

the process  for
segregation,

treatment and
recycling or any

Partially
Complied

Executive  Officer, Nagar Panchayat
Govardhan, Mathura vide Iletter no.
1048/N. P.G./2020-21 dated 07.10.2020
informed that as per Solid Waste
Management Rule, 2016, contract has
been signed with Muskan Jyoti Samiti,
Lucknow for door to door collection and
segregation since 2018 in Govardhan. The
said institution is doing dry/ wet waste
collection work from 4200 houses of
Govardhan. Segregation is done by
transporting the stored waste safely to the
temporary dumping ground. Compost
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other process

manure is prepared from wet waste and
polythene from dry waste is sent to Waste
Peterson and Company, Laxmi Nagar,
Mathura and other materials are sold off.
In addition, the land for construction of
permanent dumping ground Gram Sabha-
Neemgaon Khasra No. 212/13 Rakva is
1.1473 hectare and Khasra No. 211 Rakva
is 0.093 hectare. A total area of 1.556
hectares has been selected. The work
could not be started due to lack of
connectivity to the said dumping site.
Approval has been obtained on 20.09.2019
by the committee of the DM for the
construction of road to the dumping site.
Funds received under the 14™ Finance
Commission were assigned to be utilized
for this work.

According to the report of the Technical
Committee, 94.80 % work of the
connectivity road and 40 % construction
work of the construction center has been
completed. Work was closed due to
rainfall in the past which will be completed
soon.

8 Status of  entire Not Report awaited
Govardhan Parvat | Complied
and Parikrama Marg
as a protected/
reserved forest
9 Status of protection Not Report awaited
provided to the | Complied
forest area to
prevent its misuse by
the public
10 Status of the Partially | It is submitted by Principal Secretary,
construction of Ring | Complied | Department of PWD, Govt. of Uttar

road/ bye pass
around Parikrama
Marg

Pradesh that Department of PWD,
Provincial Unit, Mathura had constructed a
ring road/ bye pass around Parikrama
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Marg to facilitate movement of inter city
and inter-state vehicles bye-passing towns
of Govardhan and Radhakund and villages
such as Aanyor and Jatinpura. The ring
road/ bye- pass is in parts, details given
below:

Part- I: It is 11.950 kms long and 14 m wide
four lane, Govardhan Bye-pass. The
construction of this stretch was completed
in October, 2018 and has been opened for
vehicular movement. This road facilitates
movement of vehicles bye-passing the
town of Govardhan and villages Aanyor
and Jatinpura.

Part- II: known as Radhakund bye-pass, it
is 10.4 kms long and 07 m wide with 2.5 m
earthen shoulder road. This road will
facilitate movement of vehicles bye-
passing the town of Radhakund and village
Radhakund Dehat. The earth and
foundation work has already been
completed in entire stretch of 10.4 kms. A
stretch of 7.5 kms is complete with black
top. The work on remaining stretch is in
progress. Hon’ble NGT had directed the
Department to complete the stretch by
30.10.2019.

In compliance thereof, the proposal along
with estimate for construction of 2.9 kms
missing link of bye-pass was sent to
Headquarters of Public Works Dept, UP for
approval. The same had been approved by
Govt. of Uttar Pradesh. The first
installment had been released. It is
submitted that for construction of 2.9 kms
stretch, 7.89365 hectares of land is
proposed to be purchased from farmers.
As per the rules, the rate and value of land
is to be determined for which proposal for
approval was sent to Divisional
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Commissioner, Agra Division, Agra. The
Divisional Commissioner, Agra had
accorded approval on 14.10.2019. The
process of purchase of land has been
initiated. 5.781 hectares of land out of
total 7.89365 hectares has been purchased
by the PWD. The earth-work started on
the entire stretch and the road will be
constructed by 31.12.2020.

11

Status of the
construction of
Service road around
Parikrama Marg

Partially
Complied

It is submitted by Principal Secretary,
Department of PWD, Govt. of Uttar
Pradesh that Hon’ble NGT vide order
dated 04.08.2015 had directed
construction of 10 m wide service road
behind existing houses and ashrams. It is
submitted that after examining the issue,
the Department of PWD in status report
dated 05.01.2017 had expressed non-
feasibility of the construction of the service
road behind existing houses and ashrams
on the account of thick density in the area.
It is further submitted that a bye-pass is
already being constructed which will
facilitate movement of vehicles without
entering Govardhan town.

Hon’ble NGT vide order dated 08.01.2018
directed Department of PWD to place on
record a map showing in distinct color the
Parikrama Marg, proposed service road
and the bye-pass as an alternate to service
road before the submissions advanced
could be considered. Hon’ble NGT vide
order dated 29.05.2018 directed SDM,
Govardhan, official of PWD and Forest
Department to revisit the sites for service
road. It is also made clear that the
proposed service road is meant for general
public and residents of the area and
therefore, needs to cover shortest route
but different from Parikrama Marg. The
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officials of PWD along with concerned SDM
and Forest officials revisited the entire
area. The survey revealed that total length
of service road covering the shortest
distance will be 24 kms out of which 4 kms
already exists. Upon estimation of cost of
constructing this 20 kms stretch, it was
observed that a total expenditure of Rs.
592 crore will be incurred out of which a
sum of Rs. 93 crores will be incurred in
construction while Rs. 499 crores will be
appropriated for land acquisition. The Ld.
Court Commissioner on his earlier visit
rendered valuable advice that besides 4
kms existing part; another 3.65 kms road
failing on both corners can be left out as
these lie very close to ring road. If stretch
of 3.65 kms part is reduced, the total
length will be reduced to 16.350 kms. The
cost estimated for construction of 16.350
kms is 473.10 crore out of which the
construction cost is 66.81 crore while land
acquisition and utility shifting would be
406.29 crores. The cost estimated for the
construction of service road, SDM,
Govardhan again surveyed the area along
with his team of lekhpals and observed
that chuck roads around 9 kms long having
5 to 6 m width is also available which can
be utilized for construction of service road.
The utilization of these chunk roads would
certainly reduce the cost. It is further
submitted that all these facts were placed
in the meeting headed by the Ld. Chief
Secretary. The meeting was attended by
the officials of concerned departments.
Upon consideration of facts and estimated
cost, the Ld. Chief Secretary directed that
for construction of service road as directed
by the Hon’ble NGT, a pre-feasibility study
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along with TOR be expeditiously obtained
from RITES Limited, an apex institution
under the aegis of Ministry of Railway,
Govt. of India. In furtherance thereof, the
Additional Chief Secretary, Govt. of Uttar
Pradesh vide letter dated 17.08.2018
requested AGM (HW & P), RITES Ltd. to
conduct a pre-feasibility study for
development of service road. The
inception report based on preliminary
survey had been submitted. A contract for
preparation of PFR was executed between
the RITES Ltd. and State of Uttar Pradesh.
The detailed survey was conducted by
officials of RITES Ltd. The PFR was
submitted on 16.07.2019. the Additional
Chief Secretary sent the same to the office
of Principal Secretary, PWD for review of
PFR and comments thereof. The PFR was
considered by Engineer-in —Chief in a
meeting held on 18.07.2019 which was
also attended by officials of RITES Ltd.
Certain observations regarding design in
consonance with latest Indian Road
Congress Code so as to reduce the cost,
redrawing of alignment of proposed
service road and to avoid cutting of 266
trees etc. have been made.

The PFR was revised by RITES Ltd. and was
submitted on 30.08.2019. The Engineer-in-
Chief, PWD had constituted a committee
on 27.09.2019 for technical evaluation of
the report submitted by RITES, Ltd. DM,
Mathura and Chief Engineer, PWD, Agra
are pursuing the matter sincerely for an
early decision on the issue. The Committee
considered the report 14.10.2019. Upon
technical evaluation, the committee has
accorded its in-principle approval. The
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estimated cost of this service road is Rs.

177 crore which includes cost for purchase

of land, construction of road, tree felling/

transplantation and utility shifting. Further
action will be taken subject to availability
of funds. DM, Mathura vide letter dated

21.09.2019 requested the Principal

Secretary, PWD for taking decision on

construction of service road expeditiously.

It is submitted that keeping in view the

estimated cost and the nature of work, the

project of service was placed before the

Cabinet of Ministers for consideration. The

same was accorded approval on

20.01.2020. The Department of PWD has

passed appropriate orders in this regard on

27.01.2020. It is submitted that the

timeline for completion of service road is

as follows:

1. Purchase of Land: It is submitted that
once the project is approved and
finances are provided for, the process
for purchase of land will be initiated. As
per alignment mentioned in DPR, the
land will be measured on site with
revenue department, the details qua
landowners and their shares will be
collected from revenue office. NOC as
per law will also be obtained from
landowners. Thereafter, the rate for
purchase of land will be determined in
consultation of landowners by the
Committee headed by DM. The rate
determined will be approved by the
Divisional Commissioner, Agra Division
and thereafter by the Govt. of Uttar
Pradesh at Lucknow. It is submitted
that entire process of purchase of land
will be completed between 01.04.2020
to 30.09.2020.

10
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2. Permission for cutting of Tress: As
submitted earlier, as the area fall
within Taj Trapezium Zone, the
permission for cutting trees will have to
be obtained from the Hon’ble Supreme
Court and MOEF&CC, Govt. of India. It
is submitted that entire process of
obtaining permission is likely to be
started dated 01.04.2020.

3. Tender: It is submitted that process of
tender and registration of sale deeds in
favour of PWD department by
landowners is likely to be completed
between 01.06.2020 to 30.09.2020.

4. Completion of Project: It is submitted
that the construction work including
earth work, GSB, WMM, Bituminous
work, bridges and allied works are likely
to be completed by 31.10.2021 subject
to order passed by the Hon’ble
Supreme Court of India regarding tree
felling.

12

Status
Vehicular
around
Marg

of No
Zone
Parikrama

Partially
Complied

Parikrama Marg is declared as no vehicular
zone. No vehicles are being permitted
except that of local residents, vehicles for
emergency services such as ambulance
and fire truck. The District Police has
identified 26 entry points to Parikrama
Marg. All these points are provided with
barricades and chains. One link road is
provided for ingress and egress of vehicles
of local residents of village Aanyor and
Jatinpura. The passes have been issued to
local residents. A separate register has
been maintained in this regard at PS
Govardhan. The Police personnel have also
been deployed to enforce no vehicular
zone order. Besides aforesaid vehicles, in
compliance of order dated 27.09.2019,
vehicles enumerated in the order are also

11
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been permitted.

13 Entire Parikrama Not In compliance of order dated 04.08.2015, a
Marg may be | Complied | Gazette Notification bearing no. 1098/8-3-
declared as No 18-100 vividh-2017 dated 20.07.2018 has
Construction Zone to been issued. No further progress is
avoid any further reported.
encroachment.

14 Interceptors should Partially | The sewer line laid under Mansi Ganga
be constructed and | Complied | Project caters to 1820 households.
sewage generated in Presently, all 1820 households are
the area should be connected with existing sewer network.
diverted to STP. The sewage discharged from these
Residents may be households is being treated in existing
directed to take functional STP.
sewage connection. A Executive  Officer, Nagar Panchayat
punitive action may Govardhan, Mathura vide letter no.
also be 1048/N. P.G./2020-21 dated 07.10.2020
recommended informed that in Nagar Panchayat
against residents for Govardhan, action is taken to issue
violations/ discharge summon by issuing notice by the Nagar
of sewage on roads/ Panchayat against those who release
water bodies. sewage water into roads and water bodies.

15 Status regarding Partially | As per affidavit filed on 22.10.2019,
areas along the | Complied | Hon’ble NGT had directed to lay sewer
Parikrama Marg, lines for remaining area of Govardhan and
which have not been Radhakund towns. In order to provide
provided with sewage network in these areas, a Detailed

sewerage system and
suitable sewage
treatment facility

Project Report was prepared. The cost
estimated was 93.38 crore. Thereafter, it
was resolved that sewage of these two
towns will be treated by septic
management system. The submission in
this regard had been made before Hon’ble
NGT. Hon’ble NGT rejected the proposal
of septic management and directed the
State of Uttar Pradesh to reconsider the
issue. In compliance thereof, the DPR has
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been sent to the Govt. of Uttar Pradesh for
reconsideration. DM, Mathura has vide
letter dated 23.09.2019 requested the
Principal Secretary, Department of Urban
Development for taking decision on
sewage system for Govardhan and
Radhakund expeditiously.

Moreover, there had been incidents of
water logging on Parikrama Marg and
villages abutting it. In order to resolve the
issue, open storm drains are planned to be
constructed so as to discharge the water.
In this regard, tenders were floated. The
tenders for village Jatinpura and
Radhakund Dehat have been accepted and
the process of execution of contract is in
progress. The tender for village Aanyor has
been sent for technical evaluation to Head

Quarter, Uttar Pradesh Jal Nigam,
Lucknow.

16 Facilities for Partially | MSW in Govardhan and Radhakund
collection of MSW | Complied | As per affidavit filed on 22.10.2019, it is
and its proper reported that both these towns are
disposal should be headed by an Executive Officer. The entire
made for disposal of work from door to door collection and
MSW where disposal of MSW in accordance with rules
collected MSW may has been entrusted to an organization
be disposed off as namely Muskan Jyoti with which a written
per MSW contract has also been executed by Nagar
(Management and Panchayats. It is submitted that door to
Handling) Rules, door collection of MSW from both towns
2000. has connected. A land bearing Khasra No.

212/13 and 211 admeasuring 1.566
hectare situated at revenue village Neem
Gaon, Tehsil- Govardhan, District- Mathura
has been identified and earmarked for
management of waste. The dumping
ground is proposed on the parcel of land.
The e-tender for construction of proposed
plant has been invited. The approval has
13
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also been granted for construction of
boundary wall and approach road. The
process of floating a tender has
commenced. The segregation of waste is
also been carried out. As per terms of the
contract, pursuant to segregation, the bio-
degradable waste is being converted into
manure while the segregated non-bio-
degradable waste shall be sent for
recycling. The requisite fund to the tune of
1.82 crore (approx.) has been released.

MSW in Three Villages

So far as the issue of MSW generated from
three villages is concerned, it is submitted
that an action plan is prepared for each
village separately. The detailed project
report contemplates procurements and
distribution of dustbins for each
household, collection, transportation,
segregation and disposal of solid waste as
per the rules. The SLRM centre for villages
Aanyor and Jatinpura have been
established. The SLRM centre for villages
Radhakund Dehat is under construction.
The dustbins to people belonging to BPL
category have been distributed in the
three villages. MSW is being collected from
these three towns and sent to SLRM centre
for disposal.

17 At some places, Partially | As per affidavit filed on 22.10.2019, it is
alongside pucca road, | Complied | reported that permission for non-forest
natural path between use of forest land was granted by
the Kacchi Parikrama MOEF&CC, Govt. of India on 08.10.2013
Marg and Giriraj Ji (basically for undertaking widening of
have emerged on its Kacchi Parikrama Marg). Subsequently, the
own and are work was abandoned vide order no.
convenient to the 485/12C-Agra  Region/ 2015 dated
pilgrims because 06.02.2015. The said work was partially
shadow of tree save complete on 2.2318 hectare of land only.
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the devotees from
scorching sun on such
natural paths.
Therefore, at such
places widening of

Kacchi Parikrama
Marg, which may
result in cutting of
trees is not
necessary. In view of
abandoning of
further widening of
Kacchi Parikrama

Marg vide order no.
485/12C- Agra
Region/ 2015 dated

06.02.2015, the
remaining forest
areas diverted for

non-forest use shall
again be declared as
forest area.

It is also submitted in the affidavit dated
22.10.2019 that perusal of permission,
order dated 08.10.2013 itself establishes
that mere permission to use forest land for
non-forest work does not change the legal
status of the land. Although permission
was granted for carrying out non-forest
work, the said 3.9 hectare land is still a
reserve forest land. However, in order to
ensure compliance in letters and spirit
remaining 1.6682 hectare land has been
excluded from purview of order dated
08.10.2013 by way of a modification order
dated 02.02.2018 passed by MOEF&CC,
Govt. of India. The entire land is in
possession of forest department only.

18 The officials have Partially | As submitted above, the work of widening
informed the visiting | Complied | of Kacchi Parikrama Marg was abandoned
team that widening vide order dated 06.02.2015. No felling of
of Kacchi Parikrama trees has been done after that and will not
Marg at proposed be done in future except as per rules.
places will not be
done considering the
inevitable damage to
existing dense
plantation in the area
and thus no trees will
be cut in future.

19 At few water bodies, Partially | The direction pertains to permanent
simple based water | Complied | resolution of issues of rancid milk arising
treatment based on out of offering of milk in three temples.
sand/ gravel filtration The Effluent Treatment Plants for each
had been provided by temple where milk is offered has been
the NGOs/ Ashrams installed and is functional. It is submitted
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and that treated that Ld. Court Commissioner had also
waste water is used expressed his satisfaction on functioning of
for plantation. Such these ETPs. The discharge of these ETPs
treatment system has been analyzed and some are within
can be improved by prescribed standards.

providing design and

construction by the

professional

environmental

engineers/ bodies

and subsequently

treated waste water

can be used for the

tree plantation in

better way.

20 (1) The officials of the Partially |In compliance with order dated
State PCB shall | Complied | 23.10.2019, Govardhan Mansi Ganga was
immediately take inspected by Joint team of UPPCB on
samples from Mansi 31.10.2019. Executive Officer, Nagar Palika
Ganga 3 kunds and Parishad, Govardhan and Shri Hariom
get it tested as to Sharma were present during the
whether the water is inspection. During inspection, no type of
potable, fit for sewage or Ganga water was found mixed
beathing and meet in Mansi Ganga. During the inspection,
the prescribed water sample of Mansi Ganga was
standards under law. collected and submitted by letter no.-
The report shall be 883/N-63/19 dated 31.10.2019 of this
submitted within 10 office to the laboratory of Executive
days from today, Engineer, 12t Khand, UP Jal Nigam,
with an advance copy Krishna Nagar, Mathura for analysis as per
to the Learned drinking water parameters. The analysis
Counsel for the report was received on 04.11.2019.
applicants. According to analysis report, the water of
(2) In the meanwhile, Mansi Ganga is not potable. According to
the State PCB shall the analysis report, the quality of water of
ensure prevention of Mansi Ganga is found under category- D.
water pollution in Likewise, Letter no.- 885/N-63/19 dated
Mansi Ganga Kund. 31.10.2019 of UPPCB, Mathura to Deputy
The Board shall District Magistrate, Govardhan; Letter no.-
exercise its power 888/N-63/19 dated 31.10.2019 of UPPCB,
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under the Provisions
of Water (Prevention
and Control of
Pollution) Act, 1974
by taking action
against those who
are discharging
sewerage or
otherwise polluting
water of the Kund.
The Board shall not
allow any sewage to
be discharged or

Mathura were sent to Executive Officer,
Nagar Panchayat, Radhakund and letter to
Executive Officer, Municipality, Govardhan
by Letter no.- 887/N-63/19 dated
31.10.2019 in compliance with OA No.
229/2013. In the order, letter was sent to
Executive Officer, Nagar Panchayat,
Govardhan, Mathura in compliance with
letter no.- 696/N.P.GO./2019-20 dated
01.11.2019.

Regarding the above, it is to be made
aware that in compliance with the order of
Hon’ble NGT, the action plan of nine kunds

domestic waste including Mansi Ganga has been prepared

dumped in Mansi by NEERI, the implementation of which has

Ganga Kund. been ensured by letter no.
252/BR.T.V.P./19-20 dated 17.08.19 of the
Braj Tlrth Vikas Parishad.

21 Condition of roads Partially | The repairing of various roads near and

should be improved. Complied | around Govardhan Parikrama road was
undertaken. The conditions have improved
significantly. Even the Ld. Court
Commissioner in his first report had stated
that the condition of Parikrama Marg has
improved and repair work had been
undertaken. However, he had in his first
report also pointed out that some potholes
and broken roads were spotted.
The repair work was undertaken by PWD
and all potholes have been repaired. The
roads today are in good condition.

22 Parking facilities for Partially | At present, there are six parking sites in
the vehicles at | Complied | operation. These parking sites are situated
suitable places at on the service road or main road. The
least 200 m away cumulative capacity of these parking sites
from Parikrama Marg is 1400 vehicles. The parking sites are as
are required to be follows:
provided. 1. Radhakund Road, Govardhan (Near

Community Health Centre)
2. Radhakund Road, Govardhan (Near
17
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DAV School)
3. Near Mandi Samiti, Govardhan

4. Near Siyaram Baba Ashram,
Govardhan

5. Near Chandra Sarovar Lake,
Govardhan

6. Near Primary School Chatikra,
Govardhan

In compliance to directions of the Hon’ble
NGT, the MVDA had awarded contracts for
operation of these parking. All these six
parking are functional.

Besides aforesaid parking sites, UP Braj
Tirth Vikas Parishad is developing a multi-
level car parking for 250 light vehicles at
existing Govardhan bus stand. It is being
developed under Pilgrimage Rejuvenation
and Spirituality Augmentation Drive
(PRASAD) scheme of Ministry of Tourism,
Govt. of India. The work order after the
tenders has been issued. As per work
order, the construction was to be
completed by 20.06.2020. The current
status has not been reported.

23 A drive may be Partially | There are two categories of land involved.
carried out for | Complied | Firstly, a reserved forest admeasuring
identification of 141.35 hectare and secondly, a parcel of
Forest land in land admeasuring  69.903  hectare
accordance with mutated by Revenue authorities in favour
demarcation map of Forest Department (Resumed land).
and all In order to ensure compliance, a drive
encroachments may was carried out for identification of
be removed in a time encroachments on reserved forest and
bound manner. resumed land belonging to Forest

Department, are as follows:

1. Reserved Forest: During the
identification drive, 211 cases of
encroachments were identified in
reserved forest area affecting a total
area of 10.6326 hectare. Eviction
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proceedings were initiated against
encroachments. 202 encroachments
have been removed with reclamation
of 10.3349 hectare. 09 cases are
pending adjudication before judicial
authorities. 07 out of these 09 cases
are pending consideration before the
Hon’ble High Court of Allahabad
wherein stay orders have been passed.
The counter affidavits in all these
cases have been filed. The remaining
two cases are pending adjudication
before the Ld. Civil Court, Mathura
wherein stay orders have been passed.
The replies along with early hearing
applications have been files in all
cases.

. Resumed Land (57.445 hectare): 75

encroachments over this land affecting
a total area of 1.4193 hectare were
identified. In order to ensure
compliance, cases were registered
under Public Premises (Eviction of
Unauthorized Occupants) Act, 1972
before SDM, Govardhan. Pursuant to
passing of eviction orders, 72
encroachments were removed
followed by restoration of 0.7973
hectare of land. Hon’ble NGT vide
order dated 14.06.2018 directed that
at or around Parikrama Marg, any
temple which is in existence prior to
25.10.1980 (year when the Forest
Conservation Act was enacted) shall
not be removed. It was further
directed that existing Samadhi or
Chappar being used by Sadhus/ saints
for the purpose of Sadhna/prayer may
not be removed. Since 03 remaining
structures were either temples or
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were used by saints/sadhus, it
necessitated a survey to be conducted
by a joint team comprising of officials
of Revenue and Forest Department.
The survey revealed that 3 out of 4
encroachments are temples/structure
constructed prior to year 1980.
Therefore, these three cases were
withdrawn.
Remaining Resumed Land (12.197
hectare): Hon’ble NGT vide order dated
03.10.2018 directed the Department of
Forest to immediately taking over the
possession of remaining area 12.197
hectare of resumed land. The
demarcation was done. The area was
taken into possession by the Department
of Forest. 33 encroachments were
identified. 28 encroachments affecting an
area of 0.8591 have been removed. 03
encroachments were in the form of
Samadhi which are exempted in view of
order passed by the Hon’ble NGT. The
stay order in remaining two cases is
passed by the Hon’ble Supreme Court and
Hon’ble High Court of Allahabad. These
cases are being pursued diligently. The
counter affidavits and early hearing
applications have been filed.

24

A plantation drive
may be carried out
on forest

land including Forest
land situated at
Madaur on Gata No.
1673 measuring 2.55
Hectare.

Partially
Complied

A regular plantation drive was carried out
on forest land.

Madaur: The plantation work has been
carried out in the year 2013 and 2017.
1705 saplings of different species such as
Shisham, Jamun, Neem, Kanju, Arru, etc.
were planted on the 1.55 hectare of land
in the year 2013. The survival rate is 67%.
1142 saplings planted survived. Similarly,
in the year 2017, 400 saplings were
planted of different species such as
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Shisham, Kanji, Kanju, Kathsagon, Pakar,
etc. were planted on 1.00 hectare of land.
The survival rate is 90.50%. 362 saplings
survived.

It is submitted that the Ld. Court
Commissioner in his report has expressed
satisfaction over the quantity and quality
of plantation done by the Department of
Forest.

25

The 3.9 hectare of
non-forest land may
be Notified as forest
land in compliance of
Letter
No.8B/UP/68/2013/F
C/1180 dated
08.10.2013 in
Govardhan area and
plantation drive may
be

carried out in a time
bound manner.

Partially
Complied

As per affidavit filed on 22.10.2019, it is
reported that in compliance of letter no.
8B/UP/68/2013/FC/1180 dated
08.10.2013, DM, Mathura had allotted
8.9625 hectare of non-forest land in
village Madaur, Tehsil- Mahavan, District-
Mathura vide letter no. 550/7-B/2015-16
dated 02.11.2015, which included the 3.9
hectare and proposed for widening of
Kacchi Parikrama Marg in Govardhan.
Gazette Notification bearing no. 320/14-
2-2019-4(1) 2017 dated 04.06.2019 has
been issued under Section- 20 of Indian
Forest Act, 1927 declaring thereby, the
land as reserved forest. It is submitted
that plantation work was undertaken in
this 3.9 hectare of land in the year 2017.
1563 saplings have been planted besides
sowing of seeds of Prosopis juliflora,
Babool etc. The survival rate has been
91%. 1422 saplings survived.

26

Any future widening
of Kacchi Parikrama
Marg may be
undertaken only on
outer side of
Parikrama Marg
instead of inner side
of Kacchi Parikrama
Marg (The side of
Giriraj Govardhan ji)

Partially
Complied

As per order issued by Divisional Forest
Officer dated 03.03.2017, in case
widening is proposed in future, the same
shall be carried out on the other side of
Kacchi Parikrama Marg and not towards
Giriraj ji.
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which not only leads
to the diversion of
forest land but also
involves the cutting
of trees.

27

Status  of
construction
activities/ buildings
erected next to
Giriraj ji along the
Parikrama Marg have
blocked/obstructed
the view to have
darshan by the
devotees

illegal

Partially
Complied

In order to ensure compliance of the
directions of Hon’ble NGT, an identification
drive was carried out to identify
encroachments on Parikrama Marg,
Reserve Forest, Resumed land belonging to
Forest Department and other Govt. land
abutting Parikrama Marg and illegal
construction raised thereon and upon
private lands.

As on date, there is no encroachment on
Parikrama Marg. So far as encroachment
and illegal construction on forest land and
resumed land is concerned, actions in
accordance with law as detailed out in
response to direction no. 11 have been
taken.

So far as illegal construction raised post
2010 without sanction of MVDA, actions
are being taken under provisions of UP
Urban Planning and Development Act,
1973. The action is taken against
structures raised in contravention of
Mathura- Vrindavan Master Plan- 2021
adopted in 2010 or against structures
raised without approval of authorities.
249 unauthorized constructions were
identified. Demolition orders in 209 cases
have been passed. 5 notices were
withdrawn. 35 cases are pending for
consideration before the competent
authority. Out of 209 cases where
demolition order was passed, 118
constructions were demolished. 91 are
remaining. Out of these 91 remaining, 10
cases are such where appeals have been
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preferred before different forums which
are pending for consideration. In 02 cases,
stay orders have been passed by the
Hon’ble High Court at Allahabad.

28 The private land next Partially | In compliance of order dated 04.08.2015, a
to Giriraj Ji along the | Complied | Gazette Notification bearing no. 1098/8-3-
Parikrama Marg shall 18-100 vividh-2017 dated 20.07.2018 has
be declared as no been issued.
construction zone

29 An independent | Partially | It is submitted that a bill titled “Uttar
organization on the | Complied | Pradesh Religious Places Planning and
lines of other shrine Development Bill, 2019” was prepared by
board in the country Department of Religious Affairs.
may be constituted The aforesaid Bill was placed before the
for the proper Cabinet for its consideration. The Cabinet
management of this deliberated upon the issue and decided
religious place, that planning, management and
providing all the development of religious places is a
required facilities and sensitive issue. Therefore, it will be
maintain and upkeep appropriate to take any decision on this
the sanctity of holy subject only after hearing all concerned
places/ kunds, and considering all facets of social
cultural heritage, environment. It is submitted that the State
environment of Uttar Pradesh has approached the
protection, Hon’ble Supreme Court of India by way of
sanitation, pollution a civil appeal bearing no. 5995/2019 titled
control, eco-balance as “Divisional Commissioner & Ors. Vs.
of the green cover Giriraj Parikrma Sanrakshan Sansthan &
which includes kund, Ors.” qua direction for constitution of
pokhar, talab and shrine board. The Hon’ble Supreme Court
Jhari and related vide order dated 02.08.2019 has granted
aspects. stay on the direction for bringing an

enactment for shrine board.

30 Status of Report Not Report awaited
dated 20.08.2019 | Complied
furnished by the
SPCB confirms that
the water in the two
kunds was found to
be unfit for
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consumption on
account of
contamination due to
discharge of sewage
and domestic waste.
Mathura Vrindavan
Development
Authority (MVDA) is
to clean the said
kunds and prevent
discharge

31

Status of the control
of water pollution in
exercise of its
authority under the
provisions of the
Water (Prevention
and Control of
Pollution) Act, 1974
include recovery of
compensation on
‘Polluter Pays’
principle

Not Report awaited
Complied

32

Status regarding the
remedial steps
against discharge of
sewage from the
houses in the vicinity
of Mansi Ganga Kund

Not Report awaited
Complied

33

Status of the proper
arrangement of
traffic control in the
Parikarma Marg,
town of Govardhan
and Radha- Kund
including those who
do the Parikarma by
Dandwat, are getting
ample space for the
purpose

Not Report awaited
Complied
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The Committee also reviewed the implementation of Hon’ble NGT‘s order dated
31.01.2020 regarding allegations on Brij Foundation. It was mentioned in the order that
renovation of Sankarshan Kund, Rudra Kund, Jai Kund and Ramtal Kund was done by Brij
Foundation. The renovation of Brahma Kund, Krishna Kund, Chandra Sarovar, Theme Park,
Ratnakar Sagar was done in accordance to the plan prepared by Brij Foundation. The
Tribunal in its order dated 31.01.2020 had mentioned that they were of the considered
opinion that prima facie case of encroachment of public land, heritage sites as well as water
bodies is made out which is endangering environment and ecology of the area. It had
ordered that the State of Uttar Pradesh should have this case investigated by any central
agency. The compliance of order was to be done within a month. In pursuance of the above,
the Principal Secretary, Tourism; District Magistrate, Mathura and all the concerned

authorities were directed to submit the compliance report on the above at the earliest.

Other authorities, who have not furnished compliance reports, were directed to

furnish the same at the earliest.

08-10-2020 08-10-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

October 08, 2020

Please visit our website: oscngt.upsdc.gov.in for more information.
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Appendix- I

Meeting No. 94

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, U.P. LUCKNOW HELD ON 18.01.2021 IN
OA NO. 229/2013 IN RE: GIRIRAJ PARIKRAMA SANRAKSHAN SANSTHAN & ORS. VS. DEPARTMENT

Present:

OF ENVIRONMENT & FOREST & ORS,
THROUGH VIDEO-CONFERENCING

%k %k %k

Hon’ble Mr Justice SVS Rathore, Chairman, and
Dr Anup Chandra Pandey, Member.

Other dignitaries present:

1)
2)
3)
4)
5)
6)
7)
8)
9)
10)
11)
12)
13)
14)
15)

Mr. Shiv Pal Singh, Special Secretary, Department of Tourism, UP

Mr. Prabhu Nath, Special Secretary, PWD Headquarter

Deputy Director General/ RO, MOEF&CC

Mr. Navneet Chahal, District Magistrate, Mathura

Mr. Ravindra Mandar, Municipal Commissioner, Mathura-Vrindavan Nagar Nigam.
Mr Nagendra Pratap, VC. Mathura-Vrindavan Development Authority
Mr. Rajnish Sharma, Executive Officer, Govardhan Nagar Panchayat
Mr. Ravi Kant Parashar, Deputy Superintendent of Police, Mathura
Mr. A. K. Jain, Assistant Engineer, UP PWD

Mr. R. K. Singh, CEO, UPPCB

Mr. R. N. Mishra, District Forest Officer, Mathura

Mr. Amit Tiwari, Standing Counsel for Goverdhan Nagar Panchayat
Mr. Arvind Kumar, R.O. UPPCB, Mathura
Dr. D. K. Soni, Additional Director, CPCB

Mr Ishwar Chand, Secretary, Mathura Vrindavan Development Authority Mathura.

The issue in this case is regarding discharge of sewage and domestic waste into the Radha and

Shyam Kund in village Arita, district Mathura, Uttar Pradesh. Hon’ble NGT pursued a report from

Joint Committee of UPPCB; DM, Mathura and Mathura-Vrindavan Nagar Nigam vide order dated

06.05.2019. In light of the report furnished, Hon’ble NGT passed further orders and finally on

21.07.2020, the matter was directed to be listed with O.A. No. 229/2013 in re: Giriraj Parikrama

Sanrakshan Sansthan & Ors. versus Department of Environment & Forests & Ors.
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T

regardi

he Committee reviewed the implementation of Hon’ble NGT’s order dated 31.01.2020

ng allegations on Brij Foundation. It was mentioned in the order that renovation of

Sankarshan Kund, Rudra Kund, Jai Kund and Ramtal Kund was done by Brij Foundation. The

renovation of Brahma Kund, Krishna Kund, Chandra Sarovar, Theme Park, Ratnakar Sagar was done

in acco

rdance to the plan prepared by Brij Foundation. Hon’ble NGT vide its order dated 31.01.2020

had mentioned that the case of encroachment of public land, heritage sites as well as water bodies

is made, which is endangering environment and ecology of the area. It had directed an investigation

in the allegations by a Central Agency.

T

Commi

he Oversight Committee reviewed the compliance vide meeting dated 08.10.2020. The

ttee recommend/ suggested the various departments and asked them to submit the latest

compliance status as per the following recommendations of the Joint Committee:

©

. A service road of 10 meter wide around Parikrama Marg behind existing houses and
Ashrams and a Ring Road outside the said service roads may be constructed.

Interceptors should be constructed and Sewage generated in the area should be diverted
to STP. Residents may be directed to take sewage connection.

The areas along the Parikrama Marg which have not been provided with sewerage system
should be provided with sewer lines and suitable sewage treatment facility.

As per MSW (Management and Handling) Rules, 2000, facilities for collection of MSW and
its proper disposal should be made for disposal of MSW.

Alongside the pucca road, natural path between the Kacchi Parikrama Marg and Giriraj ji
have emerged on its own and are convenient to the pilgrims. Because shadow of trees
saves the devotees from scorching sun on such natural paths.

The Committee also directed about the widening of Kacchi Parikrama Marg at proposed
places.

At few water bodies, simple waste water treatment system based on sand/gravel filtration
should be provided by the nongovernment organization/ Ashram and that treated waste
water is used of plantation.

The condition of Roads should be improved.

Parking Facilities for the vehicles at least 200 m away from Parikrama Marg are required
to be provided at suitable places.

10. A drive may be carried out for identification of Forest land in accordance with

demarcation map and all encroachments.

11. A plantation drive may be carried out on forest land including Forest land.
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12. The widening of Kacchi Parikrama Marg should be taken only on outer side of
Parikrama Marg instead of inner side of Kacchi Parikrama Marg.

13. lllegal construction activities/buildings erected next to Giriraj ji along the Parikrama
Marg have blocked/obstructed the view to have darshan by the devotees.

14. Submit the Investigation Report of Brij Foundation.

Report of compliance status was filed by the UPPCB on 03.03.2020 in context with each
direction. On 18.03.2020, it was observed that District Administration shall complete the work of
acquisition of land for service road and also take further steps. In pursuance of the above,
Secretary, Urban Development, UP filed an affidavit on 29.08.2020 and vide order dated
04.03.2020, a meeting of all concerned officers was held on 06.03.2020 to consider the progress of
compliance of directions to deal with the problem of sewage and solid waste.

In the meeting dated 08.10.2020, the Oversight Committee directed the District Magistrate,
Mathura to submit current status of implementation of the recommendations of the Joint
Committee. It was also directed by the Oversight Committee that the State of Uttar Pradesh should
have this case investigated by any central agency. In view of the above, Principal Secretary,
Tourism; District Magistrate, Mathura and all concerned authorities were directed to submit the
compliance report on the above at the earliest.

Based on the reports received, the present compliance status in OA No. 229/2013 is as

follows:

S.No.| Directions by Hon’ble NGT | Compliance Current Status/Reason for Non-Compliance
Status

1 | Status of unauthorized or Not Report awaited from DFO, Mathura
illegal cutting of trees and | Complied
all trees existing on or
around the Parikrama

Marg

2 | Status of the non-forest Not Report awaited from DFO, Mathura
activities carried on in the | Complied | Mr. R. N. Mishra, DFO- Mathura informed that
reserve forest area there has been two non-forest activities :

1) Water supply work: No progress made

2) Shed and lighting activity in between
Goverdhan and Kachhi Parikrama Marg. No
progress made.
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Status of the Forest Not Report awaited from DFO, Mathura

Clearance Complied | Mr. R. N. Mishra, DFO- Mathura informed that
out of three proposal, clearance of two proposal
has been done. Only one proposal is left for
forest clearance.

Status of reforestation Not Report awaited from DFO, Mathura

regarding the trees | Complied | Mr. R. N. Mishra, DFO- Mathura informed that

already damaged or plantation has been done in the given land and

uprooted, (the around the Parikrama Marg. The work has been

Government shall take done in 2.44 hectare as per order of Hon’ble

reforestation of 30 times NGT.

of trees damaged and/or

uprooted. The trees, as an

expression which is

clearly understood as any

existing tree irrespective

of its age).

Status of expanding the Not Report awaited

Parikrama Marg outward | Complied

as opposed to inward

Status of keeping dustbins | Partially | Executive Officer, Nagar Panchayat Govardhan,

at certain distance Complied | Mathura vide letter no. 1048/N. P.G./2020-21
dated 07.10.2020 informed that hanging
dustbins have been installed at a distance of
100 m in commercial areas in Nagar Panchayat
Govardhan.

Status of MSW waste | Partially | Executive Officer, Nagar Panchayat Govardhan,

collected in the Dustbins | Complied | Mathura vide letter no. 1048/N. P.G./2020-21

or otherwise, its lifting
every day and its proper

transportation in
accordance with MSW
Rules including the

process for segregation,
treatment and recycling
or any other process

dated 07.10.2020 informed that as per Solid
Waste Management Rule, 2016, contract has
been signed with Muskan Jyoti Samiti, Lucknow
for door-to-door collection and segregation
since 2018 in Govardhan. The said institution is
doing dry/ wet waste collection work from 4200
houses of Govardhan. Segregation is done by
transporting the stored waste safely to the
temporary dumping ground. Compost manure is
prepared from wet waste and polythene from
dry waste is sent to Waste Peterson and
Company, Laxmi Nagar, Mathura and other
materials are sold off.

In addition, the land for construction of

4
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permanent dumping ground Gram Sabha-
Neemgaon Khasra No. 212/13 Rakva is 1.1473
hectare and Khasra No. 211 Rakva is 0.093
hectare. A total area of 1.556 hectares has been
selected. The work could not be started due to
lack of connectivity to the said dumping site.
Approval has been obtained on 20.09.2019 by
the committee of the DM for the construction
of road to the dumping site. Funds received
under the 14" Finance Commission were
assigned to be utilized for this work.

According to the report of the Technical
Committee, 94.80 % work of the connectivity
road and 40 % construction work of the
construction center has been completed. Work
was closed due to rainfall in the past which will
be completed soon.

Status of entire
Govardhan Parvat and
Parikrama Marg as a
protected/ reserved
forest

Not
Complied

As per information given by Mr. Amit Tiwari-
Counsel, Reserve forest is forest land in the
custody of Forest Dept. But, the entire
Govardhan Parvat and Parikrama Marg is
resumed land and protected but it was not
under Forest Department. There was an issue
between the departments that whether it falls
in the purview of Forest Dept. or EO, Goverdhan
Nagar Panchayat. So, in this regard, as per order
of the Hon’ble Court, it is treated as resumed
land (total 69 hectares) including Parikrama
Marg and Govardhan Parvat. Now, total 69
hectares is a resumed land and is under the
custody of Forest Department. So,
e The entire Govardhan Parvat within the
control of Forest Department.
e Reserve Forest, is already in custody of
Forest Department.
e The entire Parikrama Marg is resumed land
and now it is being handover to the Forest
Department.
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9 | Status of  protection Not Mr. Amit Tiwari- Counsel, informed that MVDA
provided to the forest | Complied | is an executing authority and UP Braj Tirth Vikas
area to prevent its misuse Parishad, filed an application to seek permission
by the public to erect the boundary wall to protect the

reserve forest.

10 | Status of the construction | Partially | It is submitted by Principal Secretary,
of Ring road/ bye pass | Complied | Department of PWD, Govt. of Uttar Pradesh

around Parikrama Marg

that Department of PWD, Provincial Unit,
Mathura had constructed a ring road/ bye pass
around Parikrama Marg to facilitate movement
of intercity and inter-state vehicles bye-passing
towns of Govardhan and Radhakund and
villages such as Aanyor and Jatinpura. The ring
road/ bye- pass is in parts, details given below:
Part- I: It is 11.950 kms long and 14 m wide
four lane, Govardhan Bye-pass. The
construction of this stretch was completed in
October, 2018 and has been opened for
vehicular movement. This road facilitates
movement of vehicles bye-passing the town of
Govardhan and villages Aanyor and Jatinpura.
Part- Il: known as Radhakund bye-pass, it is
10.4 kms long and 07 m wide with 2.5 m
earthen shoulder road. This road will facilitate
movement of vehicles bye-passing the town of
Radhakund and village Radhakund Dehat. The
earth and foundation work has already been
completed in entire stretch of 10.4 kms. A
stretch of 7.5 kms is complete with black top.
The work on remaining stretch is in progress.
Hon’ble NGT had directed the Department to
complete the stretch by 30.10.2019.

In compliance thereof, the proposal along with
estimate for construction of 2.9 kms missing link
of bye-pass was sent to Headquarters of Public
Works Dept, UP for approval. The same had
been approved by Govt. of Uttar Pradesh. The
first installment had been released. It is
submitted that for construction of 2.9 kms
stretch, 7.89365 hectares of land is proposed
to be purchased from farmers. As per the rules,
the rate and value of land is to be determined
for which proposal for approval was sent to
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Divisional Commissioner, Agra Division, Agra.
The Divisional Commissioner, Agra had
accorded approval on 14.10.2019. The process
of purchase of land has been initiated. 5.781
hectares of land out of total 7.89365 hectares
has been purchased by the PWD.

Mr. A.K. Jain, Assistant Engineer, PWD informed
that the proposal along with estimate for
construction of 2.9 kms missing link of bye-pass
is now completed and also motorable.

11

Status of the construction
of Service road around
Parikrama Marg

Partially
Complied

It is submitted by Principal Secretary,
Department of PWD, Govt. of Uttar Pradesh
that Hon’ble NGT vide order dated 04.08.2015
had directed construction of 10 m wide service
road behind existing houses and ashrams. It is
submitted that after examining the issue, the
Department of PWD in status report dated
05.01.2017 had expressed non-feasibility of the
construction of the service road behind existing
houses and ashrams on the account of thick
density in the area. It is further submitted that a
bye-pass is already being constructed which will
facilitate movement of vehicles without
entering Govardhan town.

Hon’ble NGT vide order dated 08.01.2018
directed Department of PWD to place on record
a map showing in distinct color the Parikrama
Marg, proposed service road and the bye-pass
as an alternate to service road before the
submissions advanced could be considered.
Hon’ble NGT vide order dated 29.05.2018
directed SDM, Govardhan, official of PWD and
Forest Department to revisit the sites for service
road. It is also made clear that the proposed
service road is meant for general public and
residents of the area and therefore, needs to
cover shortest route but different from
Parikrama Marg. The officials of PWD along with
concerned SDM and Forest officials revisited the
entire area. The survey revealed that total
length of service road covering the shortest
distance will be 24 kms out of which 4 kms
already exists. Upon estimation of cost of

70

7




constructing this 20 kms stretch, it was
observed that a total expenditure of Rs. 592
crore will be incurred out of which a sum of Rs.
93 crores will be incurred in construction while
Rs. 499 crores will be appropriated for land
acquisition. The Ld. Court Commissioner on his
earlier visit rendered valuable advice that
besides 4 kms existing part; another 3.65 kms
road failing on both corners can be left out as
these lie very close to ring road. If stretch of
3.65 kms part is reduced, the total length will be
reduced to 16.350 kms. The cost estimated for
construction of 16.350 kms is 473.10 crore out
of which the construction cost is 66.81 crore
while land acquisition and utility shifting would
be 406.29 crores. The cost estimated for the
construction of service road, SDM, Govardhan
again surveyed the area along with his team of
lekhpals and observed that chuck roads around
9 kms long having 5 to 6 m width is also
available which can be utilized for construction
of service road. The utilization of these chunk
roads would certainly reduce the cost. It is
further submitted that all these facts were
placed in the meeting headed by the Ld. Chief
Secretary. The meeting was attended by the
officials of concerned departments. Upon
consideration of facts and estimated cost, the
Ld. Chief Secretary directed that for
construction of service road as directed by the
Hon’ble NGT, a pre-feasibility study along with
TOR be expeditiously obtained from RITES
Limited, an apex institution under the aegis of
Ministry of Railway, Govt. of India. In
furtherance thereof, the Additional Chief
Secretary, Govt. of Uttar Pradesh vide letter
dated 17.08.2018 requested AGM (HW & P),
RITES Ltd. to conduct a pre-feasibility study for
development of service road. The inception
report based on preliminary survey had been
submitted. A contract for preparation of PFR
was executed between the RITES Ltd. and State
of Uttar Pradesh. The detailed survey was
conducted by officials of RITES Ltd. The PFR was
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submitted on 16.07.2019. the Additional Chief

Secretary sent the same to the office of

Principal Secretary, PWD for review of PFR and

comments thereof. The PFR was considered by

Engineer-in —Chief in a meeting held on

18.07.2019 which was also attended by officials

of RITES Ltd. Certain observations regarding

design in consonance with latest Indian Road

Congress Code so as to reduce the cost,

redrawing of alignment of proposed service

road and to avoid cutting of 266 trees etc. have
been made.

The PFR was revised by RITES Ltd. and was

submitted on 30.08.2019. The Engineer-in-

Chief, PWD had constituted a committee on

27.09.2019 for technical evaluation of the

report submitted by RITES, Ltd. DM, Mathura

and Chief Engineer, PWD, Agra are pursuing the
matter sincerely for an early decision on the
issue. The Committee considered the report

14.10.2019. Upon technical evaluation, the

committee has accorded its in-principle

approval. The estimated cost of this service
road is Rs. 177 crore which includes cost for
purchase of land, construction of road, tree
felling/ transplantation and utility shifting.

Further action will be taken subject to

availability of funds. DM, Mathura vide letter

dated 21.09.2019 requested the Principal

Secretary, PWD for taking decision on

construction of service road expeditiously.

It is submitted that keeping in view the

estimated cost and the nature of work, the

project of service was placed before the

Cabinet of Ministers for consideration. The

same was accorded approval on 20.01.2020.

The Department of PWD has passed

appropriate orders in this regard on

27.01.2020. It is submitted that the timeline for

completion of service road is as follows:

1. Purchase of Land: It is submitted that once
the project is approved and finances are
provided for, the process for purchase of
land will be initiated. As per alignment
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mentioned in DPR, the land will be
measured on site with revenue department,
the details qua landowners and their shares
will be collected from revenue office. NOC
as per law will also be obtained from
landowners. Thereafter, the rate for
purchase of land will be determined in
consultation of landowners by the
Committee headed by DM. The rate
determined will be approved by the
Divisional Commissioner, Agra Division and
thereafter by the Govt. of Uttar Pradesh at
Lucknow. It is submitted that entire process
of purchase of land will be completed
between 01.04.2020 to 30.09.2020.

Report Awaited from PWD

Permission for cutting of Tress: As
submitted earlier, as the area fall within Taj
Trapezium Zone (TTZ), the permission for
cutting trees will have to be obtained from
the Hon’ble Supreme Court and MOEF&CC,
Govt. of India. It is submitted that entire
process of obtaining permission is likely to
be started dated 01.04.2020.

Report Awaited from DFO, Mathura/ PWD

Tender: It is submitted that process of
tender and registration of sale deeds in
favour of PWD department by landowners is
likely to be completed between 01.06.2020
to 30.09.2020.

Completion of Project: It is submitted that
the construction work including earth work,
GSB, WMM, Bituminous work, bridges and
allied works are likely to be completed by
31.10.2021 subject to order passed by the
Hon’ble Supreme Court of India regarding
tree felling.

12

Status of No Vehicular
Zone around Parikrama
Marg

Partially | Parikrama Marg is declared as no vehicular
Complied | zone. No vehicles are being permitted except

that of local residents, vehicles for emergency
services such as ambulance and fire truck. The

10
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District Police has identified 26 entry points to
Parikrama Marg. All these points are provided
with barricades and chains. One link road is
provided for ingress and egress of vehicles of
local residents of village Aanyor and Jatinpura.
The passes have been issued to local residents.
A separate register has been maintained in this
regard at PS Govardhan. The Police personnel
have also been deployed to enforce no
vehicular zone order. Besides aforesaid vehicles,
in compliance of order dated 27.09.2019,
vehicles enumerated in the order are also been
permitted.

13 | Entire Parikrama Marg | Partially | In compliance of order dated 04.08.2015, a
may be declared as No | Complied | Gazette Notification bearing no. 1098/8-3-18-
Construction Zone to 100 vividh-2017 dated 20.07.2018 has been
avoid any further issued.
encroachment. Report awaited from RO, Arvind Kumar

14 | Interceptors should be | Partially | The sewer line laid under Mansi Ganga Project
constructed and sewage | Complied | caters to 1820 households. Presently, all 1820
generated in the area households are connected with existing sewer
should be diverted to STP. network. The sewage discharged from these
Residents may be households is being treated in existing
directed to take sewage functional STP.
connection. A punitive Executive Officer, Nagar Panchayat Govardhan,
action may also be Mathura vide letter no. 1048/N. P.G./2020-21
recommended against dated 07.10.2020 informed that in Nagar
residents for violations/ Panchayat Govardhan, action is taken to issue
discharge of sewage on summon by issuing notice by the Nagar
roads/ water bodies. Panchayat against those who release sewage

water into roads and water bodies.

As per information given by RO, Mathura, an
inspection of 2.76 MLD STP (Oxidation Pond)
and SPS installed at Goverdhan is proposed on
21.01.2021. The report of the same shall be sent
within 07 days.

15 | Status regarding areas | Partially | As per the affidavit filed on 22.10.2019, Hon’ble
along the Parikrama | Complied | NGT had directed to lay sewer lines for
Marg, which have not remaining area of Govardhan and Radhakund
been provided  with towns. In order to provide sewage network in
sewerage system and these areas, a Detailed Project Report was
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suitable
treatment facility

sewage

prepared. The cost estimated was 93.38 crore.
Thereafter, it was resolved that sewage of these
two towns will be treated by septic
management system. The submission in this
regard had been made before Hon’ble NGT.
Hon’ble NGT rejected the proposal of septic
management and directed the State of Uttar
Pradesh to reconsider the issue. In compliance
thereof, the DPR has been sent to the Govt. of
Uttar Pradesh for reconsideration. DM, Mathura
has vide letter dated 23.09.2019 requested the
Principal Secretary, Department of Urban
Development for taking decision on sewage
system for Govardhan and Radhakund
expeditiously.

Mr. S. D. Singh, Urban Development Dept.
informed that the FSTP’s approval has been
done and directions passed to Jal Nigam for
ensuring compliance.

Moreover, there had been incidents of water
logging on Parikrama Marg and villages
abutting it. In order to resolve the issue, open
storm drains are planned to be constructed so
as to discharge the water. In this regard,
tenders were floated, the work had started on
11.10.2019 and completed on 10.04.2020. The
tenders for village Jatinpura (out of 4570 m of
the work of drain, only 2000 m (i.e., 44%) has
been done) and Radhakund Dehat have been
accepted and the process of execution of
contract is in progress. The tender for village
Aanyor has been sent for technical evaluation
to Head Quarter, Uttar Pradesh Jal Nigam,
Lucknow. At present, in village Aanyor, out of
8500 m of the work of drain, only 4450 m drain
has been completed (i.e., 53%).

Mr. Amit Tiwari- Counsel informed that at
present, out of 2220 m drain to be constructed
to prevent water logging, only 800 m (i.e., 34%)
had been constructed. On 21.10.2020, Jal Nigam
had applied for the permission to Forest
Department on the prescribed objections but
permission is still awaited.
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16

Facilities for collection of
MSW and its proper
disposal should be made
for disposal of MSW
where collected MSW
may be disposed off as
per MSW (Management
and Handling) Rules,
2000.

Partially
Complied

MSW in Govardhan and Radhakund

As per affidavit filed on 22.10.2019, it is
reported that both these towns are headed by
an Executive Officer. The entire work from door-
to-door collection and disposal of MSW in
accordance with rules has been entrusted to an
organization namely Muskan Jyoti with which a
written contract has also been executed by
Nagar Panchayats. It is submitted that door to
door collection of MSW from both towns has
connected. A land bearing Khasra No. 212/13
and 211 admeasuring 1.566 hectare situated at
revenue village Neem Gaon, Tehsil- Govardhan,
District- Mathura has been identified and
earmarked for management of waste. The
dumping ground is proposed on the parcel of
land. The e-tender for construction of proposed
plant has been invited. The approval has also
been granted for construction of boundary wall
and approach road. The process of floating a
tender has commenced. The segregation of
waste is also been carried out. As per terms of
the contract, pursuant to segregation, the bio-
degradable waste is being converted into
manure while the segregated non-bio-
degradable waste shall be sent for recycling.
The requisite fund to the tune of 1.82 crore
(approx.) has been released.

MSW in Three Villages

So far as the issue of MSW generated from
three villages is concerned, it is submitted that
an action plan is prepared for each village
separately. The detailed project report
contemplates procurements and distribution of
dustbins for each household, collection,
transportation, segregation and disposal of solid
waste as per the rules. The SLRM (Solid &
Liquid Resource Management) centre for
villages Aanyor and Jatinpura have been
established. The SLRM centre for villages
Radhakund Dehat is under construction. The
dustbins to people belonging to BPL category
have been distributed in the three villages.
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MSW is being collected from these three towns
and sent to SLRM centre for disposal.

In this regard, Mr. Amit Tiwari-Counsel
informed that in village Aanyor, the
construction of SLRM centre has been done. In
village Jatinpura and Radhakund Dehat, the
work has been completed.

17 | At some places, alongside | Partially | As per affidavit filed on 22.10.2019, it is
pucca road, natural path | Complied | reported that permission for non-forest use of
between the  Kacchi forest land was granted by MOEF&CC, Govt. of
Parikrama Marg and India on 08.10.2013 (basically for undertaking
Giriraj Ji have emerged on widening of Kacchi  Parikrama  Marg).
its own and are Subsequently, the work was abandoned vide
convenient to the pilgrims order no. 485/12C-Agra Region/ 2015 dated
because shadow of tree 06.02.2015. The said work was partially
saves the devotees from complete on 2.2318 hectare of land only.
scorching sun on such It is also submitted in the affidavit dated
natural paths. Therefore, 22.10.2019 that perusal of permission, order
at such places widening of dated 08.10.2013 itself establishes that mere
Kacchi Parikrama Marg, permission to use forest land for non-forest
which may result in work does not change the legal status of the
cutting of trees is not land. Although permission was granted for
necessary. In view of carrying out non-forest work, the said 3.9
abandoning of further hectares land is still a reserve forest land.
widening of Kacchi However, in order to ensure compliance in
Parikrama Marg vide letters and spirit remaining 1.6682 hectares
order no. 485/12C- Agra land has been excluded from purview of order
Region/ 2015 dated dated 08.10.2013 by way of a modification
06.02.2015, the remaining order dated 02.02.2018 passed by MOEF&CC,
forest areas diverted for Govt. of India. The entire land is in possession
non-forest use shall again of forest department only.
be declared as forest Mr. Amit Tiwari informed that earlier as per
area. letter 3.9 hectares land (still a reserve forest)

was allowed to be used for non-forest purposes.
2.55 hectares was the land which was used by
the Govt. but subsequent to stay order passed
by the Hon’ble Court and thereafter,
abandoning of the project. Regarding the
remaining 1.6 hectares land, there was a doubt,
whether it will remain as reserve forest or non-
reserve forest. So, it is in that respect. MOEF
clarified by its letter in 2018 2018 that the
remaining 1.6 hectares land is reserve forest
and will remain so.
14
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18 | The officials have | Partially | As submitted above, the work of widening of
informed the \visiting | Complied | Kacchi Parikrama Marg was abandoned vide
team that widening of order dated 06.02.2015. No felling of trees has
Kacchi Parikrama Marg at been done after that and will not be done in
proposed places will not future except as per rules.
be done considering the
inevitable damage to
existing dense plantation
in the area and thus no
trees will be cut in future.

19 | At few water bodies, | Partially | The direction pertains to permanent resolution
simple based water | Complied | of issues of rancid milk arising out of offering of
treatment based on sand/ milk in three temples viz., Shri Giriraj Maharaj
gravel filtration had been Daanghati, Goverdhan, Mathura; Shri Giriraj Ji
provided by the NGOs/ Mukharbindu, Aanyor, Jatinpura, Mathura &
Ashrams and that treated Shri Giriraj Ji Maharaj Mansi Gange, Goverdhan,
waste water is used for Mathura. The ETP for each temple where milk is
plantation. Such offered has been installed and is functional. It is
treatment system can be submitted that Ld. Court Commissioner had also
improved by providing expressed his satisfaction on functioning of
design and construction these ETPs. The discharge of these ETPs has
by the professional been analyzed and some are within prescribed
environmental engineers/ standards.
bodies and subsequently As per the information given by RO, Mathura an
treated waste water can inspection of ETP (established/ operated for
be used for the tree purification of milk mixed effluent) at Shri
plantation in better way. Giriraj  Maharaj Daanghati,  Goverdhan,

Mathura; Shri Giriraj Ji Mukharbindu, Aanyor,
Jatinpura, Mathura & Shri Giriraj Ji Maharaj
Mansi Gange, Goverdhan, Mathura, the premier
temple of Goverdhan, will be done every
month.

20 | (1) The officials of the | Partially | In compliance with order dated 23.10.2019,
State PCB shall | Complied | Govardhan Mansi Ganga was inspected by Joint
immediately take samples team of UPPCB on 31.10.2019. Executive
from Mansi Ganga 3 Officer, Nagar Palika Parishad, Govardhan and
kunds and get it tested as Shri Hariom Sharma were present during the
to whether the water is inspection. During inspection, no type of
potable, fit for beathing sewage or Ganga water was found mixed in
and meet the prescribed Mansi Ganga. During the inspection, water
standards under law. The sample of Mansi Ganga was collected and
report shall be submitted submitted by letter no.- 883/N-63/19 dated
within 10 days from 31.10.2019 of this office to the laboratory of
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today, with an advance

copy to the Learned
Counsel for the
applicants.

(2) In the meanwhile, the
State PCB shall ensure
prevention of water

pollution in Mansi Ganga
Kund. The Board shall
exercise its power under
the Provisions of Water
(Prevention and Control
of Pollution) Act, 1974 by
taking action against
those who are discharging
sewerage or otherwise
polluting water of the
Kund. The Board shall not
allow any sewage to be
discharged or domestic
waste dumped in Mansi
Ganga Kund.

Executive Engineer, 12t Khand, UP Jal Nigam,
Krishna Nagar, Mathura for analysis as per
drinking water parameters. The analysis report
was received on 04.11.2019. According to
analysis report, the water of Mansi Ganga is not
potable. According to the analysis report, the
quality of water of Mansi Ganga is found under
category- D. Likewise, Letter no.- 885/N-63/19
dated 31.10.2019 of UPPCB, Mathura to Deputy
District Magistrate, Govardhan; Letter no.-
888/N-63/19 dated 31.10.2019 of UPPCB,
Mathura were sent to Executive Officer, Nagar
Panchayat, Radhakund and letter to Executive
Officer, Municipality, Govardhan by Letter no.-
887/N-63/19 dated 31.10.2019 in compliance
with OA No. 229/2013. In the order, letter was
sent to Executive Officer, Nagar Panchayat,
Govardhan, Mathura in compliance with letter
no.- 696/N.P.G0./2019-20 dated 01.11.2019.
Regarding the above, it is to be made aware
that in compliance with the order of Hon’ble
NGT, the action plan of nine kunds including
Mansi Ganga has been prepared by NEERI, the
implementation of which has been ensured by
letter no. 252/BR.T.V.P./19-20 dated 17.08.2019
of the Braj Tirth Vikas Parishad (BTVP).

In this regard, Mr. Nagendra Pratap, CEO- UP
Braj Tirth Vikas Parishad, Mathura, informed
that the amount of Rs. 23.50 has been provided
to the institution against the desired total
amount of Rs. 47 lakhs. The final report
submitted by the institution was discussed in
the meeting concluded by BTVP through Video-
Conferencing held on 07.12.2020. Letter was
sent on 16.01.2021 to present the DPR of the
final report. In the order of the letter, it was
informed that the final report will be submitted
by April, 2021.

21 | Condition of roads should Partially | The repairing of various roads near and around
be improved. Complied | Govardhan Parikrama road was undertaken. The
conditions have improved significantly. Even the
Ld. Court Commissioner in his first report had
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stated that the condition of Parikrama Marg has
improved and repair work had been
undertaken. However, he had in his first report
also pointed out that some potholes and broken
roads were spotted.

The repair work was undertaken by PWD and all
potholes have been repaired. The roads today
are in good condition and motorable.

22

Parking facilities for the
vehicles at suitable places
at least 200 m away from
Parikrama Marg are
required to be provided.

Partially
Complied

At present, there are six parking sites in
operation. These parking sites are situated on
the service road or main road. The cumulative
capacity of these parking sites is 1400 vehicles.
The parking sites are as follows:

1. Radhakund Road, Govardhan

Community Health Centre)

2. Radhakund Road, Govardhan (Near DAV
School)
Near Mandi Samiti, Govardhan
Near Siyaram Baba Ashram, Govardhan
Near Chandra Sarovar Lake, Govardhan

6. Near Primary School Chatikra, Govardhan
In compliance to directions of the Hon’ble NGT,
the MVDA had awarded contracts for operation
of these parking. All these six parking are
functional.
Besides aforesaid parking sites, UP Braj Tirth
Vikas Parishad is developing a multi-level car
parking for 250 light vehicles at existing
Govardhan bus stand. It is being developed
under Pilgrimage Rejuvenation and Spirituality
Augmentation Drive (PRASAD) scheme of
Ministry of Tourism, Govt. of India. The work
order after the tenders has been issued. As per
the work order, construction was to be
completed by 20.06.2020 but could not meet
the target due to COVID-19. Now, it is
anticipated that the work shall be complete
within month.

(Near

uihw

23

A drive may be carried out
for identification of Forest
land in accordance with
demarcation map and all
encroachments may be

Partially
Complied

There are two categories of land involved.
Firstly, a reserved forest admeasuring 141.35
hectare and secondly, a parcel of land
admeasuring 69.903 hectare mutated by
Revenue authorities in favour of Forest
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removed in a time bound
manner.

Department (Resumed land).

In order to ensure compliance, a drive was

carried out for identification of encroachments

on reserved forest and resumed land belonging
to Forest Department, are as follows:

1. Reserved Forest: During the identification
drive, 211 cases of encroachments were
identified in reserved forest area affecting
a total area of 10.6326 hectare. Eviction
proceedings  were initiated  against
encroachments. 202 encroachments have
been removed with reclamation of
10.3349 hectare. 09 cases are pending
adjudication before judicial authorities. 07
out of these 09 cases are pending
consideration before the Hon’ble High
Court of Allahabad wherein stay orders
have been passed. The counter affidavits in
all these cases have been filed. The
remaining two cases are pending
adjudication before the Ld. Civil Court,
Mathura wherein stay orders have been
passed. The replies along with early hearing
applications have been files in all cases.

2. Resumed Land (57.445 hectare): 75
encroachments over this land affecting a
total area of 1.4193 hectare were
identified. In order to ensure compliance,
cases were registered under Public
Premises (Eviction of Unauthorized
Occupants) Act, 1972 before SDM,
Govardhan. Pursuant to passing of eviction
orders, 72 encroachments were removed
followed by restoration of 0.7973 hectare
of land. Hon’ble NGT vide order dated
14.06.2018 directed that at or around
Parikrama Marg, any temple which is in
existence prior to 25.10.1980 (year when
the Forest Conservation Act was enacted)
shall not be removed. It was further
directed that existing Samadhi or Chappar
being used by Sadhus/ saints for the
purpose of sadhna/prayer may not be
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removed. Since 03 remaining structures
were either temples or were used by
saints/sadhus, it necessitated a survey to
be conducted by a joint team comprising of
officials of Revenue and  Forest
Department. The survey revealed that 3 out
of 4 encroachments are temples/structure
constructed prior to year 1980. Therefore,
these three cases were withdrawn.
Remaining  Resumed lLand (12.197
hectare): Hon’ble NGT vide order dated
03.10.2018 directed the Department of
Forest to immediately taking over the
possession of remaining area 12.197
hectare of resumed land. The demarcation
was done. The area was taken into
possession by the Department of Forest. 33
encroachments were identified. 28
encroachments affecting an area of 0.8591
have been removed. 03 encroachments
were in the form of Samadhi which are
exempted in view of order passed by the
Hon’ble NGT. The stay order in remaining
two cases is passed by the Hon’ble
Supreme Court and Hon’ble High Court of
Allahabad. These cases are being pursued
diligently. The counter affidavits and early
hearing applications have been filed. In this
regard, Mr. Amit Tiwari, Counsel, informed
that both the structures were partially
demolished, Then, we immediately moved
to the Hon’ble Supreme Court to get stay
order in year 2019. The first case is of
Ramakant Goswami Vs. Hargokul Mandir
(0.144 hectare) and the other one s
Chandrabhan Rambabu Charitable Trust
(0.211 hectare), there were a writ petition
11673/2018 (High Court, Allahabad) and
got a stay order on 30.03.2018. A counter
affidavit already filed in the second case on
05.09.2018 and expedite application were
also filed on 25.09.2019. There is need to
be pursue in both the cases by the Forest
Department.
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24

A plantation drive may be
carried out on forest land
including Forest land
situated at Madaur on
Gata No. 1673 measuring
2.55 Hectare.

Partially
Complied

A regular plantation drive was carried out on
forest land.

Madaur: The plantation work has been carried
out in the year 2013 and 2017. 1705 saplings of
different species such as Shisham, Jamun,
Neem, Kanju, Arru etc. were planted on the
1.55 hectare of land in the year 2013. The
survival rate is 67%. 1142 saplings planted
survived. Similarly, in the year 2017, 400
saplings were planted of different species such
as Shisham, Kanji, Kanju, Kathsagon, Pakar etc.
were planted on 1.00 hectare of land. The
survival rate is 90.50%. 362 saplings survived.

It is submitted that the Ld. Court Commissioner
in his report has expressed satisfaction over
the quantity and quality of plantation done by
the Department of Forest.

Counsel, Mr. Amit Tiwari informed that from
2013 to 2017 onwards, plantation has been
done near the forest land of Goverdhan
Parikrama Marg.

25

The 3.9 hectare of non-
forest land may be
Notified as forest land in
compliance of Letter
No.8B/UP/68/2013/FC/11
80 dated 08.10.2013 in
Govardhan area and
plantation drive may be
arried out in a time bound
manner.

Partially
Complied

As per affidavit filed on 22.10.2019, it is
reported that in compliance of letter no.
8B/UP/68/2013/FC/1180 dated 08.10.2013,
DM, Mathura had allotted 8.9625 hectare of
non-forest land in village Madaur, Tehsil-
Mahavan, District- Mathura vide letter no.
550/7-B/2015-16 dated 02.11.2015, which
included the 3.9 hectares land proposed for
widening of Kacchi Parikrama Marg in
Govardhan. Gazette Notification bearing no.
320/14-2-2019-4(1) 2017 dated 04.06.2019
has been issued under Section- 20 of Indian
Forest Act, 1927 declaring thereby, the land as
reserved forest. It is submitted that plantation
work was undertaken in this 3.9 hectare of
land in year 2017. 1563 saplings have been
planted besides sowing of seeds of Prosopis
juliflora, Babool etc. The survival rate has been
91%. 1422 saplings survived.

Mr. Amit Tiwari, Counsel informed that in year
2013, when the permission was granted by
MOEF to use the reserve forest land for non-
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forest purposes, the letter itself recorded that
merely permission is being given for non-forest
activities but the character of the land will not
change, it will remain as reserve forest.

26 | Any future widening of | Partially | As per order issued by Divisional Forest Officer
Kacchi Parikrama Marg | Complied | dated 03.03.2017, in case widening is proposed
may be undertaken only in future, the same shall be carried out on the
on outer side of other side of Kacchi Parikrama Marg and not
Parikrama Marg instead towards Giriraj ji.
of inner side of Kacchi
Parikrama Marg (The side
of Giriraj Govardhan ji)
which not only leads to
the diversion of forest
land but also involves the
cutting of trees.

27 | Status of illegal | Partially In order to ensure compliance of the directions
construction activities/ | Complied | of Hon’ble NGT, an identification drive was

buildings erected next to

Giriraj ji along the
Parikrama Marg have
blocked/obstructed the

view to have darshan by
the devotees

carried out to identify encroachments on
Parikrama Marg, Reserve Forest, resumed land
belonging to Forest Department and other Govt.
land abutting Parikrama Marg and illegal
construction raised thereon and upon private
lands.

As on date, there is no encroachment on
Parikrama Marg. So far as encroachment and
illegal construction on forest land and resumed
land is concerned, actions in accordance with
law as detailed out in response to direction no.
11 have been taken.

So far as illegal construction raised post 2010
without sanction of MVDA, actions are being
taken under provisions of UP Urban Planning
and Development Act, 1973. The action is
taken against structures raised in
contravention of Mathura- Vrindavan Master
Plan- 2021 adopted in 2010 or against
structures raised without approval of
authorities. 249 unauthorized constructions
were identified. Demolition orders in 209
cases have been passed. 5 notices were
withdrawn. 35 cases are pending for
consideration before the competent
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authority. Out of 209 cases where demolition
order was passed, 118 constructions were
demolished. 91 are remaining. Out of these 91
remaining, 10 cases are such where appeals
have been preferred before different forums
which are pending for consideration. In 02
cases, stay orders have been passed by the
Hon’ble High Court at Allahabad.

The progress of those 81 cases will be given by
MVDA within 15 days.

28 | Private land next to | Partially | In compliance of order dated 04.08.2015, a
Giriraj Ji along the | Complied | Gazette Notification bearing no. 1098/8-3-18-
Parikrama Marg shall be 100 vividh-2017 dated 20.07.2018 has been
declared as no issued. Private land next to Giriraj Ji along the
construction zone Parikrama Marg is now declared as no

construction zone.

29 | An independent | Partially | It is submitted that a bill titled “Uttar Pradesh
organization on the lines | Complied | Religious Places Planning and Development Bill,
of other shrine board in 2019” was prepared by Department of Religious
the country may be Affairs.
constituted for the proper The aforesaid Bill was placed before the Cabinet
management of this for its consideration. The Cabinet deliberated
religious place, providing upon the issue and decided that planning,
all the required facilities management and development of religious
and maintain and upkeep places is a sensitive issue. Therefore, it will be
the sanctity of holy appropriate to take any decision on this subject
places/ kunds, cultural only after hearing all concerned and considering
heritage, environment all facets of social environment. It is submitted
protection, sanitation, that the State of Uttar Pradesh has approached
pollution control, eco- the Hon’ble Supreme Court of India by way of a
balance of the green civil appeal bearing no. 5995/2019 titled as
cover which includes “Divisional Commissioner & Ors. Vs. Giriraj
kund, pokhar, talab and Parikrama Sanrakshan Sansthan & Ors.” qua
Jhari and related aspects. direction for constitution of shrine board. The

Hon’ble Supreme Court vide order dated
02.08.2019 has granted stay on the direction
for bringing an enactment for shrine board.

30 | Status of Report dated | Partially | Mr. Arvind Kumar, RO- Mathura informed that
20.08.2019 furnished by | Complied | the water in two kunds (i.e., Shyam Kund and
the SPCB confirms that Radha Kund) was found to be unfit for
the water in the two consumption on account of contamination due
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kunds was found to be
unfit for consumption on
account of contamination

due to discharge of
sewage and domestic
waste. Mathura
Vrindavan Development

Authority (MVDA) is to
clean the said kunds and
prevent discharge

to discharge of sewage and domestic waste.
Mathura Vrindavan Development Authority
(MVDA) has cleaned the said kunds and
prevented discharge. Now, both the kunds are
in good condition and MVDA is planning the
same for other 9 kunds. It is waiting for
approval of NEERI’s DPR.

In this regard, it is also informed that as per the
order of the Hon’ble NGT, the work of cleaning
9 kunds located in Goverdhan Parikrama Marg
has been ensured by NEERI, through which the
report will be sent after partial revision by
Mathura Vrindavan Development Authority
(MVDA), Mathura. In connection with the Radha
Kund and Shyam Kund, a sample collection is
proposed on 21.01.2021, which will be sent
within 7 days.

31 | Status of the control of Not Mr. Arvind Kumar, RO- Mathura informed that

water pollution in | Complied | no compensation has been imposed till date.
exercise of its authority The Committee directed to do the
under the provisions of inspection/survey and impose EC.
the Water (Prevention &
Control of Pollution) Act,
1974 include recovery of
compensation on
‘Polluter Pays Principle’

32 | Status regarding the Not Mr. Arvind Kumar, RO- Mathura informed that
remedial steps against | Complied | STP is installed but it was not operating as per
discharge of sewage from the prescribed standards. The Committee
the houses in the vicinity directed to do the inspection/survey and submit
of Mansi Ganga Kund the report in this regard.

33 | Status of the proper | Partially | Mr. Ravi Kant Paras, Deputy SP, CO-Goverdhan
arrangement of traffic | Complied | informed that six barriers are permanently

control in the Parikrama
Marg, town of Govardhan
and Radha- Kund
including those who do
the Parikrama by
Dandwat, are getting
ample space for the
purpose

fixed. Approximately, 650 challans have been
done for wrong parking or improper activities.
No accidents have been registered in the
Parikrama Marg. A proposal has been sent by
the Deputy SP, CO-Goverdhan to the Head
Quarter, Mathura for the extra task force.
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34 | Regarding allegations on It was mentioned by representative of Tourism

Brij Foundation that Department that SIT has been constituted by
renovation of Sankarshan the State Govt. However the details could be
Kund, Rudra Kund, Jai Kund given by Home Department alone. Report
and Ramtaal Kund was awaited from DM, Mathura/ PS, Tourism/
done by Brij Foundation. Home Secretary. It was decided to call
The renovation of Brahma representative of Home Department in the next
Kund, Krishna Kund, meeting.

Chandra Sarovar, Theme
Park, Ratnakar Sagar was
done in accordance to the
plan prepared by Brij
Foundation. It was directed
by NGT to order an
investigation by a Central
Agency.

Other authorities who have not furnished compliance reports were directed to furnish the same at

the earliest.
18-01-2021 18-01-2021
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

January 18, 2021

Please visit our website: oscngt.upsdc.gov.in for more information.
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At few water bodies, simple
waste water treatiment system
based on sand/gravel filtration
had been provided by the non-
government organization/
Ashram and that treated waste
water is used of plantation. Such
treatment  system can be
improved by providing design
and  construction by the
professional Environmental
Engineers/body and
subsequently treated waste water
can be wused for the tree
plantation in better way.
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(1) The Officials of the State
Pollution Control Board shall
immediately take samples from
Mansi Ganga 3 Kund and get it
tested as to whether the water is
potable, fit for beathing and meet
the prescribed standards under
law. The report shall be
submitted withing 10 days from
today, with an advance copy to
the Learned Counsel for the
applicants.

(2) In the meanwhile, the State
Pollution Control Board shall
ensure prevention of water
pollution in Mansi Ganga Kund.
The Board shall exercise its
powers under the Provisions of
Water (Prevention and Control
of Pollution), Act, 1974 by
taking action against those who
are discharging sewerage or
otherwise polluting water of the
Kund. The Board shall not allow
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any sewage to be discharged or
domestic waste dumped in Mansi
Ganga Kund.
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REGIONAL LABORATORY

U. P. POLLUTION CONTROL BOARD
65A, Baldev Puri, Maholi Road, Mathura — 281004

Waste Water Sample Analysis Report

Sample Code No.

Name and Address
Sample Collected by

Date & Time of Sample Collection
Sampling Point

S. No.

1
2
3
4

5

Parameters

Colour
pH
Total Suspended Solids

Biochemical Oxygen Demand
(3 Day Incubation at 27°C)
Chemical Oxygen Demand
(Dichromate reflux method)

Remark : ETP Should run Regularly and properly

8t o "“”/,,e”\ﬁ»’\v’“

Mon/Lab Assistant

E.T.P. of Daan Ghati Mandir, Goverdhan, Mathura.
Sri Shailesh Maurya, M.A.

Harsh Verma, J.R.F.

15-10-2020

Final Outlet of E.T.P.

Values in mg/l Standard Prescribed
Except pH by C.P.C.B.

SI. Milky Colorless
2 5.5t09.0

92.0 100 mg/l

24.0 30.0 mg/l
224.0 250 mg/l

Regio 1ce;
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REGIONAL LABORATORY

U. P. POLLUTION CONTROL BOARD
65A, Baldev Puri, Maholi Road, Mathura — 281004

Waste Water Sample Analysis Report

Sample Code No.
Name and Address

Sample Collected by

Date & Time of Sample Collection

Sampling Point

S. No.

1
2
3
4

5

Parameters

Colour
pH
Total Suspended Solids

Biochemical Oxygen Demand
(3 Day Incubation at 27°C)
Chemical Oxygen Demand
(Dichromate reflux method)

Remark : ETP Should run Regularly and properly

)
Mon/Lab ssf‘;t‘;?]%&

E.T.P. of Mansi Ganga, Mukut Mukhar Bindu Mandir,
Goverdhan, Mathura

Sri Shailesh Maurya, M.A.

Harsh Verma, J.R.F.

15-10-2020

Final Outlet of E.T.P.

Values in mg/l Standard Prescribed

Except pH by C.P.C.B.
colourless Colorless
% 55t09.0
88.0 100 mg/l
23.0 30.0 mg/I
224.0 250 mg/l

Regio cer
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REGIONAL LABORATORY

E—— -4 U. P. POLLUTION CONTROL BOARD
et 65A, Baldev Puri, Maholi Road, Mathura — 281004
A\ | /4
Waste Water Sample Analysis Report
Sample Code No.
Name and Address E.T.P. of Mukut Mukhar Bindu Mandir,

Sample Collected by
Date & Time of Sample Collection
Sampling Point

S. No. Parameters

Colour
pH
Total Suspended Solids

Biochemical Oxygen Demand
(3 Day Incubation at 27°C)

5 Chemical Oxygen Demand
(Dichromate reflux method)

= W N =

Remark : ETP Should run Regularly and properly

sfa 2
Mon/Labqfs?tst;nl

Jatipura, Goverdhan, Mathura
Sri Shailesh Maurya, M.A.
Harsh Verma, J.R.F.
15-10-2020

Final Outlet of E.T.P.

Values in mg/I Standard Prescribed
Except pH by C.P.C.B.

SI. Milky Colorless
7.1 55t09.0

84.0 100 mg/l

22.0 30.0 mg/l
232.0 250 mg/l

‘ Regi icer
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REGIONAL LABORATORY

U. P. POLLUTION CONTROL BOARD
65A, Baldev Puri, Mahpli Road, Mathura - 281004

i b

-

: ~ Industrial Waste Water Sample Analysis Report
Sample Code No. : S e e ;
Name and Add:ess of Pdustry E.T.P. of Mansi Ganga, Mukut Mukhar Blndu Mandir,
i Goverdhan, Mathura ;
. Sample Collected by Sri Shailesh Maurya, M.A.
“Date & Time of Sample Collection 31-10-2019
Sampling Point Final Qutlet of E.T.P.
-S.No. Parameters Values in mg/l Standard Prescribed
Except pH . byCP.CB."
1 Colour colourless . Colorless
2 pH - 7.0 ' 5.5t09.0
3  Total Suspended Solids 86.0 100 mg/l
4  Biochemical Oxygen Demand 24.0 } 30.0 mg/l
- (3 Day Incubation at 27°C) -
5  Chemical Oxygen Demand 232.0 250 mg/l
(Dichromate reflux method) =
6 Oil & Grease ; - 10.0 mg/l

‘Remark : ETP Should run Regularly and properly

%%\ O

Assistant Scientific Assistant
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REGIONAL LABORATORY
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ﬁ S
———— U. P. POLLUTION CONTROL BOARD
\‘!!J' 65A, Baldev Puri, Maholi Rgad Mathura - 281004
4
Sample Code No. fi
Name and Address og Industry E.T.P. of Mukut Mukhar Bindu Mandlr,
: Jatipura, Goverdhan, Mathura
& Sample Collected by Sri Shailesh Maurya, M.A.
+ Date & Time of Sample Colléction 31-10-2019. .
Samplmg Point Final Outlet of E.T.P.
_S. No. Parameters - Values in mg/l Standard Prescribed
- Except pH by C.P.CB.
1 Colour SL. Milky . Colorless
2 pH 6.9 5.5t09.0
3 Total Suspended Sohds 91.0 100 mg/1
4  Biochemical Oxygen Demand 28.0 ~ 30.0 mg/1
fw * (3 Day Incubation at 27°C) i
5 Chemical Oxygen Demand 232.0 250 mg/l
: (Dichromate reflux method)
6 Oil & Grease - - 10.0 mg/l
Remark : ETP Should run Regularly and propquy
: A3
S’@éf ; ; ;&;o«‘\
Mon/Lab Késfétant Scientific Assistant




REGIONAL LABORATORY

U P POLLUTION CONTROL BOARD
65A, Baldev Puri, Maholi Road, Mathura - 281004

i
Industrial Waste Water Sample Analysis Report
Sample Code No. ; ‘
Name and Address %f Industry . E.T.P. of Daan Ghati Mandir, Goverdhan, Mathura
Sample Collected by : Sri Shailesh Maurya, M.A. :
jr~ Date & Time of Sample Collectlon 31-10-2019
Samplmg Point Final Outlet of E.T.P.
S. No.  Parameters 2 i Values in mg/l o Sfandard Prescribed
1 Colour SI. Milky Colorless
2 gt ' 6.6 - 55190
3 Total Suspended Solids : . - 960 100 mg/l
4 Biochemical Oxygen Demand L2850 30.0 ?‘ngll
- (3 Day Incubation at 27°C) ol A
" 5 Chemical Oxygen Demand 240.0 - 250 mg/l
(Dichromate reflux method) ; : :

6  Oil & Grease - - 10.0mg/l
: Remark : ETP Should run Regularly and properly

Gkt | 3o

Mon/Lab snstant Scientific Assistant
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= UTTAR PRADESH POLLUTION CONTROL BOARD
— ~ 65A, Baldev Puri, Mahol; Road, Mathura-281004

‘\-i;’- . _Lab.l Analysis Report of River/Drain/STP/Lake water sample

- Report No. ' | . s

() Sample collected by | ' Shri DX. Gupta (A.EE,),
- ; g Dr. Neeraj Chaturvedi (S.A.)
. - Mr. S.Maurya (M.A)
(ii) i)ate of Sample collection : 3L.10.19
@) DacofSemplbepsstlion.. . L 31500 .
* (iv) = Location of samplmg point i - Mansi Ganga, Goverdhan, Mathura,
SLNo. Parameters _ | : Results
Sl . o ; e : "
e Colour (Hazen) | ' R e e
2 Odour : : Unplesent
3 Temperature (°C) : ‘ 23¢
4. pH e : iy
- 5 Dissolved oxygen (mg/l) 4.8
6. B.OD. (after 3 days incubation at 27°C) (mg/l) 09.0
7. COD(dichesiis reflux method) (mg/l) , © 400
8

Total colifom fex eo . 8000.0
Note: On the bases of Analysis report mansi ganga water quality D-Category,

Al

Mo?/%a%ﬁssistant Scientific Assistanf
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Place: Mansi Ganga Goverdhan ey

Date: 31/10/2019

]
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REGIONAL LABORATORY

i s U. P. POLLUTION CONTROL BOARD
e B o 3
b\ | /4 65A, Baldev Puri, Maholi Road, Mathura — 281004 3
Industrial Waste Water Sample Analysis Report A
Sample Code No. 1
Name and Address of Industry E.T.P. of Mansi Ganga, Mukut Mukhar Bindu Mandir, |
; Goverdhan, Mathura
Sample Collected by Sri Surendra Pratap, L.A.
: Sri Nageshwer Shukla, M.A. S
Date & Time of Sample Collection 03-02-2020
Sampling Point Final Outlet of E.T.P.
S.No. Parameters Values‘in mg/l Standard Prescribed
. : Except pH by C.P.C.B.
1 Colour colourless Colorless
2. - 'pH 7.1 551090
3 Total Suspended Solids 88.0 100 mg/!
4 = Biochemical Oxygen Demand 24.0 . 30.0 mg/l
(3 Day Incubation at 27°C) :
5 Chemical Oxygen Demand 216.0 250 mg/l

(Dichromate reflux method)

Remark : ETP Should ruﬁ Regularly and properly

ot Gyredei?

Mon/Lab Assistant
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Sample Code No, .
- Name and Address of Indusgry
- Sample Collected he . %

e
Dat@:Time of Sample Collection
Samplin_g Point ‘

'

S.No.  Parameters

1
2 pH :

3 Total Suspended Solids
4

- Biochemical Oxygen Demand
= (3 Day Incubation at 27°C) :

5  Chemical Oxygen Demand
(Dichromate reflux method)

o Remérk : ETP Should run Regularly and properly

l k;e.,,,/Qs:L apﬁw*f‘q?

Mon/Lab Assistant

Industrial Waste Water Sample Ana‘l',__ is ]

REGIONAL LABORATORY .
U. P. POLLUTION CONTROL BOARD
65A, Baldev Puri, Maholi Road, Mathura — 2_81004

- E.T.P. of Daan Ghat; Mandir, Goverdﬁan, Mathura.

Sri Surendra-Pratap, L.A.
Sti Nageshwer Shukla, M_A_
03-02-2020

Final Outlet of E.T.P.

Values in mg/1 ‘Standard Prescribed
Except pH by C.P.C.B.
S1. Milky : Colorless
2.1 5.5109.0
89.0 - 100 mg/|
24.0 30.0 mg/l
224.0 250 mg/l




REGIONAL LABORATORY

U. P. POLLUTION ¢ CON TROL BOARD
65A, Baldev Puri, Maholi R(ﬂ)ad,‘Math ura - 281004

e

s Industrial Waste Water Sample Analysis Report
Sample Code No, : : ;

Name and Address of Indgistry E.T.P. of Mukut Mukhar Bindu Mandir,
_ B Jatipura, Goverdhan, Mathura
e '-Sa‘@ple Collected by : Sri Surendra Pratap, L.A.
R Sri Nageshwer Shukla, M. A
s _Date & Time of Sample Collectlon 03-02-2020
o Sa.mplmg Pomt 5 Final Outlet of E.T.P,
S. No. Parameters 7 Values in mg/I - Standard Prescribed
: : ' ExceptpH by C.P.C.B.
Fiooubtlole. .o SI. Milky = Colorless
2 pH : 7.2 55t09.0
3,  Total Suspended Solids ; 92.0 100 mg/|
4 Biochemical Oxygen Demand i 200 30.0 mg/l
(3 Day Incubation at 27°C) : :

5 Chemical Oxygen Demand 232.0 250 mg/l

(Dichromate reflux method)

Remafll{' : ETR Should run Regularly and properly

Gld fbdoR

: MonfLab’Asgistant
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B e CENTRAL LABORATORY, U.P. POLLUTION CONTROL BOARD
T.C~12 ¥, Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone: 0522-2720832, 2720480

TEST REPORT: WASTE WATER LABORATORY

S
Dr. of compilation of test report 4.3.2020

Certifieste No, TC-3579
Dprcnsdofws:ingas +2.20de +o 4-3:2e20

1 Wmﬁ!& w1 sﬁ?ﬂ“ﬂd m&m ;r,m? é‘)rcpkrv MU Rhay B“"‘
2. T wowew (R wbive sty Type o!Smplt(Gl’lmgm

3. T URE T u el wr fewe/ Sample Collected by,

& wwira o ¥ 9 i/ Colour & Odour ;. Tudoid.
5. qwfire wph oY e v O/ Quantity & Flckin: cm:?eﬁmmwmhm At 4 umm
6.k e o ffr/ Date of Samsple Collection; ‘-{ é. %
7. Beden i e/ Analysis indented by : 2& L P m
8. s ¥ sepn i o 6/ Date of Sample receipt in um—mry AT AL RS
9. Bdtwn Bl method of analysis ... APHA, AWWA, WEF,23rd Edition 2017, 18 3025{Part-44} : For BOD
£ Swdier/ Paramoter wrf {Unit Restlts | Degection Rangs |
gig / W Yo,/ e waw
SN Code NosSampling Paint
i AT SRR
T ’ * g 3
i qu/pH , 4500 H" B Electrometeis Memiog “2.2€ 0312
2 | wifvs Suspended Salids, 2546 D Total Suspended Sotids | o 78 7 g
diried at 103-105"C g5 -0 10-20000 mag/t
3 |Boie wifér / Dissolved Solis, 2560 C Totnl Dissalved Solids B [ mght
aried 51180 °C R0€F -0 10-50000 mgh |
¢ [P e/ Tora) Selids, 2546 B Tom! Selids dried at 103108 'C| PWT/& { gl 2155,
20 10-50000 mgh
5 [@aich/BOD, 3 day 27 °C 15 3635 { Part44): 1990 Bie chemical | P¥1/8. fmal
{xygen Diad 260 L0 -50080 g |
¥ [t/ COD, 5220 B Open Reflux Metod T a3¢.0 5.0.-190000 mpi |
7 lmwde /Sulphate 45 80,7, 4580 -50,° £ Turbitimatric Method | | P17 7 gt / i gﬂ
> y & )
3 jde-dUPhusphate as P, 4300 P D Stansous Chloride Method! | o pot # mgft / 003-100mgh |
|3t 7 Arnmioain, 4500 NHAF Phannte Mathod ot F g ] = i s
Ui ¢ £3
18 pegge /Nitrate, 4500- NO,” -B, Ultravidlet Spectophotometric /e meh .
Method 0,05-100 mg/i
11 [&fem= /Sedium Na, 3500-Na B Flame Emission Photometric /¥ P mght 3
b 1.0 200mght
712 (@0, tvsstim 1 800 B Fiame Boasion Prommseion: T gl L (800
Mediod ; = g
13 bewverys iChlaride 1 CF, 4800- T B Argentonsetric Method P/ mgh / 1.0-5000m:g71
¥ fewiimgs 7 Flueride us F, AS00- F D SPADNS Meothod Wi /L mgh / 0.4-100 mgn
13 ltwmrtive W0/ Hesavaleat Chramsiam (Cr ), 3500-Cr B B/ ® Lnght / 0.1-100mgA
L |Colorimstric Method
|16 [t s Tomal Chremium (T.Cr}, 3111-B Atomie Absorption | S /2t / mgft . 2
‘Spectrametry (Direet AirAc Flame Mathog) > 0.1-1000mg/:
17 i/ Copper (Cu), 3111+ B Atsmic Absorption Spectrometry S/ Fmgh :
gpmw-um Methad) 0.01-1000mpft
1% 7 Cadmium (Ca, ST11-B Atomic Abserption Proc/ s/ ingh I
tromety (Direet Ainas Flime Metliad) et
19 Jrs /Lead { Ph), J1LLE Atomie Absorpiicn Speetr {Divact] B/ 7 mgh :
AlreAe Flame Metivod) % 3 0.02-1 000mgr]
20 {amwes,flrn (Fe) 3111-B Atomic Absprpbion Spettrametry (Direct] Prar /o 7 o / e
_g%;m_mﬂﬂ‘m 0.05-1000maft
2 /Nickel (i) , 31118 Atomic Absorption Spectrometry Bm/R Fmph / i OdBmar
ireet Alr-de Flams Method Sfaiiey
22 ifam /Zive (Zn), 3111-B Atomic Absorption Spectrometry (Direct| Por/#. / mgl / 0.01-1000mp
IAir-Ac Flame Method) L01-1000mps
13 @ Wt [Total Coliform, 9331 I Muitipio Tubs F oo 7 <18 MPNAGS ]
1ML o 5
Tﬂt‘.h.liqut i G toooo & Above
24 (ovew il [Fecal Califors, 9231 E Saltiple Tubs 7 160 g
| pemesnion Tedmigne s 1HPNADD <i.8 il v i

i
Reference: (1) General Standards for Discharge of Eavironmental Poliutants are & per Pan-A© Effuents (Schedule - VT
The Envirornment (Protestien] Rudes, 1985 Source: httpiffepeb.nic iwGeneralStandards. pdf ;
(2} Besides these standands, refer EPA siandards for specific industry Seurce : epehoniciniindustry_Specific_Standards.php

whemsat & Fvm/ Anslysed hy...h‘.‘.‘&fff%';;’.!ﬁ.

A semrents Authorised SIZRATORY «v..oorivciseminrriesiiee

e

Aot ¢ Theressite in the Test Meyon relnte nly 1 e i iesieds 2. Thhe #
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L ol

1S Na ! Paramater 1 { ] Standards
Iniangd Surface: |Public SewersiTand for  [Marine mami aress
rater
(&) R ) o
1 {Colowr and Odeur _ m‘%sﬁmu mm&mmmmmlmmmrgmas
s . 4
2 iSuspendad Solids mg/l, Max 160 600 200 Rllfbrpmmm 100
: ¥t * (b) For cooling water effiuent 10
|percent above tozm! suznended
mutter of influent.
3 [Particalate size of suspended sofids il pass 850 - {2} Flooble sclids, 3 mm
imicren 15 Sieve”
8 12 % . 2
i Value 5310 8.0 5,50 9.0 s5m9p 5.9 10 9.0
6 [Tempersture Tﬁgﬂ mot excesd : Shall not exceed 500 shove
1 1500 above ineceiving water lemparature
fig water
704 and Grease Mafl Max, - : 10 28 0 26
8 iTotal resighual chorine mefl Max 1 : - i
2 !Ammonical Nitrogen(as N), mg/l Max 50 50 - 50
10 [Towl Kieldah! Nitrogen(as NHy) 100 > - 166
T1_[Froe ssmois (18 NHSIRL My 3 - 3
12 {Bischensicat Oxypen Deaand 3. - 3% 350 196 10
days 2t 27°C] mgll, M
13 [chemical Oxygen Demanid, mefl, Max 250 - 250
14 (a3 S 0.2 02 02 02
15 a5 0.01 G.01 - 0.0
16 iLead el 0.1 : x 2
17 g (s C max 2 : 3
1§ |[Hexavalentchromium (a5 Cr+6), et 2 -
19 Toml 5 G s ) : )
20_{Copper{az Cul, g/l e 3 3 5 i
31 [Zine(ss Za), mall, was s 15 - T
27_|Seleniym (a3 Se) mafl, max 0.03 5.0 3 205
23 ickel {as NG me/l. max 3 3 < $
| 24 11 |
12541
(35
27_|[Cranide (as CN), m/l, mex 63 2 2 CF)
2% 41
Y a8 _ 2 15 - 15
30 |Disselved Phospbates (ax F), mgil, g - E -
3i E 1\
- 5 8) ‘ 2 - & 3
33 |Phenolic Compounds (as OSHS{)!{) 1 5 - 5
34 iamm-e meterials:
Ites Alpba emitter miceo curie/ml 17 1wt 10t 1w’
) Bets emitter micre curie/mil 166 10t 107 gt
35 |Bioassay test 5% survival of [90% survivei survival (90% survival of fish sher 96
after 96 howrs jof fish afier 96{of fish after  jhours in 100 % effluent
in 100 % effivent [hours in 106 196 hours in
] % eiflyent {100 %
26 [Mangatese fas M) 2 myfl 2mgfl 2 2 el
37 _liron {ss Fe} 1me 3 mat = 3 mafl
138 {Vesadium{ss V) 0.2 mg) 0.2 mg/l - 0.2 mgfi
30_[Mitsate Nirrogen 10 mgf] : : : :
40 i1 = 1 1 ¥ 1 }
1. Sehedule VI inserted by Rule 2 {d) of the Envirenment(P:

o E 7

(E) datad 19.05.1993 published in the Gazntte no. 174 dated 19.05, 1992

2. Omitted by Rube 3 (d)i) of the E

D

) Third Amesd

dated 33.12.1993.

3. Substituted by Rule 2 ofthe Enviroarsens(Protection) Amﬂm:mm.;mwkw by G.5.R 178, dated 0L.04.1956 may be

resd 2s BOD (ldays ot 27°C) whenever BOD 05 days 20°C atcurmred,

4, Bevidesthese staudards, vefer EPA standards for specific industry Source (1): Wmhmunf(;«ntm&mdardipdf
{2} epeba Mc.hmdslwyjp-ciﬁc Standards.php

112

Rules, 1993 notified vide G.E.R. 422

Rules, 1953 vide Hotification Ne. G.8.R. 801 (B},
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AR CENTRAL LABORATORY, U.E. POLLUTION CONTROL BOARD
T.C.+12 V; Vibheti Khand, Gonti Nagar, Lacknows226010
Phone: 0522-2720832, 1720450

TEST REPORT: WASTE WATER LABORATORY

R R

Certificate No. TC-3579
Dt. of compilation of test report 4.3 08 20

D"wmdof #5198 362, 2020 o 432020
1 weEl/ i =t ol ww / Name and Agdress

Mank.
2. o ow weR @«/W!M/T&pe of Sam;
% wmmmwﬁaWM/Samplucmmdby

4. WP M W1 T T/ Colour & O00UI ¥ ... .Inh.b,id. iz
5. wwfie W @ wer o 878/ Quantity & Packing {Plast:c n,mny Other)

€ T eI @ A/ Date of Sample Collections.. L~ b
7. ftwies  ameewst/ Analysis indented by : é.o 0ep ,n:é o
8. " marrrer 3 s mite mm,fbateors:xmpae reeeipt in L.abmtm ........... B $:3: e TEERTE S
8. P foi/ method of anadysis ... APHA, AWWA, WEF,230d Eﬂdhw}ﬁﬂ, 18 3025(Part-44) : For BOD.
w% | Anfrer / Parametor wﬂ FUnit Results Dageetion Ronge
= /, 3 ot e %/ e we
SN Code No/Sampling Peiat
UPpeb] cifuwni] 351 8.8 Brozs |
! 18 u/pii, 4300 B B Etectromatric Metiod ¥ 7.28 02-12
7 [k wiftvs /Suspanded Sofids 3540 & Total Sespended Solidy | Posi o / mgi

dricd af 103-105°C 460 10-20000 mg/}
3 [Pty Wifes / Dissolved Satids, 2540 C Totnl Dissolved Solids. | Fron /. mgh

drfed nt 160 °C 28320 10- 50000 mgft |
¢ e wiftvsTotal Sotids, 2540 B Total Sofids dried at 103105 °C | P/ 7 mgd 8 o

aq88.: 10-50000 mg/l
§ |4t /BOD, 3 dny 27 "C 1S 3025 ( Purt 4d): 1993 Blo ehemien) | Fu1 o, Fogll :

Oxygea Demund : R8.0 1.0 -30000 mg/t
© st /COD, 5220 T Open Reftux Method B i ayg-y 5.0 -100000 g |
7 |wede/Sulphate as $0,%, 4500 -50, ™ & Turbidimetric Method | | Poi/9 7 mal / 011000 g

3 -, r
§ [efede-@/Phospiate as 4300 P D Starnoss Chlorile Mothod, | fm /8L {mgn / Y 03_100 my
9 |edfhar/Ammouia, 4500 NHy-F Phennte Method /2 mgn / c 1450 mgh
10 Fargge/Nitrate, 4590-NO, ™ -B, Ultvavislet Spectopbotometric | PO/ 1 mgh AR

Metheil 2 0.05-100 mgh
11 [#ifee/Sedivm Na, 3500-Na B Flame Emission Photometric /B [ g

Methad 1.0- 200/

12 |afar/ Potassium K, 3500-K B Flame Dialssion Photometric | Por s 7ragh : :

it i / 1.0 100mgA
13 fuabergs /Chloside as CF, 4500- CF B Argantamotric Method P/ mgi / L.0-5000mg/i
¥ Tawiags /Fluoride as ¥, 4500- F° D SPADNS Mothod o/ gl / 0.1-100 g

‘ I o
15 iy ¥l /Hecavaleat Chromiom (Cr **), 3500-Cr B Pom/2  mgil / i
Colorimetric Methed g
Tﬂb; it/ Total Chronsium (1.Cr) , 3111-B Atomic Absorpfion | Pt/ 8% 7 mgl
lSpmmnnry (Direzt Air-Ac Flame : 0.1-1000mg/1
/Capper {Cu), 3111- B Atomic Mmrpﬁn Spectrometry o/ mgl

(Dlmm Air-At Flame Methiod) 0.01-1000mg/
18 #Cadmium {Cd}. 3111-B Atomic Absorption P/t fmegh 0011

Specteometry (Direst Alr-A¢ Flams Methad) D110mgA
19 Jhre/Lead (Phy, 31LE-8 Atomic Absoption Spectrometry (Direet] Fror,/ e | mgl

Al Flaime Method) 0.02-1 D00mg!
20 fanwen Slron (Fe), 3111-8 Atomic Absarption Spectrometry (Diveet] o 74, = /

| LA Flame Method 185 100mpn |
11 #Niekel (N], 3113-8 Atomle Abserption Spectrometry T sa, L mght / i ;

gind Air-Ae Flame Method 0021000l
2 /Line (Za), 31118 Atomsiz Absorption Spectrometry (Direes, fm /38 7 mgfl 3

Alr-As Flams Method) ! { 0.01-1000mgn
23 fetew whomd Tota! Coliforss, 9221 B Muitiple Tube Fermentasion| Po%0wm /120 b <13 MPRZLOS 231

Technique a/ ':];NMO ‘-4 ‘00 oo i & above
7] Whetwerd [Fecal Calitorm, 9221 E Multiple Tubo /50 S ARG G

ermentation Teclaique W  MENAOD <\.& B < ::’::a i
ml
Refereace: (1) Genersi Standards for Discharge of Env P re 28 per_ Part <A : illisents (Schacnia - V1)
The Enviconment {Protestion) Rules, 1986 Soures: http:fepeh.niciniCeneralStandards.pdf;
() Besides these s, refr EPA dards for spesific industry Souree - epeb.nic. fafladustry Gpmm . Stoadards. php

o Yo/ Adidlysed w....ﬁ%‘”ﬁ.{‘ww #‘

aﬁw wRmTn/ Authovised Signatory .............

0wl whio By s : - Centrat Laboratory
Note: | The resudts fa ihe Tast Repoet relsie only o the Aems lesed; z,mwmlmEMbmmmwMMMﬁﬁw.lmmw:
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8.Ne. Parameter ¥ rés
: ium Surface blic Sm} Marine comstal arens
' ()
l,miwmd-éw J Migﬁumshwtdunmm:bmwmmmpmadmrmﬁhaﬁ
T spented S0 Wi ju W0 W0 [0 [ fr prosess wadie waier- 100
. . ) For cooling warer effluent 10
above total suspended
X4 : . matter of influsnt,
3 (Particulste size-of suspended'solids - [Shall pass 850 - - (1) Floazable salids, 3 wun
P ; L
5 Fgng 33050 55w9b 3k 551000
% [Tonpersture ol et exosed Shall sot axceed SO0 abpve
3 . S6C above _ recetving water tempersture
'1 Y gwivmgm
Oiland Max. 19 20 it 20
e s e R
[} Ammmmmuﬂ).mﬁlbﬁxi 58 50 T 50
] memummuwm T : : o
: e, M : ; " - -
12 Bimmmmmwn 0 | 3 100 100
wl Muex |
13 mewmmmm 250 - - 250
14 _iArsesicles As), mofl oax 92 02 02 0.2
i3 Murcory{as Ha) mg/l. mex a0 00% - 9.01
16 [Lead {as Pb). me/l. max : 6.1 E 4 = 4
17 Cedmium {as Cdl, wall, max 2 ! 5 2
18 | [Hexavalemchromium (as Cres), 0.1 ‘ 2 - i
19 ’Ta_@z.___L_&mMmiu e | T . P
28 ] : 3 $ 3
21 mmmmﬁ 215 . 13
23 Seienium {as Se) pgfl, max g, ¢03 = 0.05
23 INigket i} mil. 3 3 - H
p Lk k]
25 11
a6 i : :
27 Cwanade (as ON), mprl, max 02 z B2 22
23 ;i
("29 Finoride max 2 i5 2 i3
30 (Dissolved Phouphates (as P), mgfl, ¥ # 3 "
2 - . 3
1 H - 5
{8} Alpba emitter micro curie/ml 1! 107
() Beta emitter micre curie/mi 106 lind
3§ |Hio-assay test survival of | 90% survival of fish aftes 96
after 96 hours s in 100 % effuent
it 100 % affluent
36| Manzasese (as Miu) I T : Tegh
37_{ion (as Fe) 3l 3 el - 3 mgil
3% _[Venadivm (s V) ; 0.2 gl 0.2 mpAl - 0.2 mgfl
39 Witrse Niwogen 10 mafl z : -
&0 i1 DR 1 1 1
1. Sehedule VI inserted by Rule 2 (d) of the Environment{Protection) Second Amendment Rules, 1993 notified vide G.5 1. 422

(E) dated 19:05.1993 published in the Gazette wo. 174 dated 19051993

L. Cmited by Rale 2 (dXi) nfthaﬁnekow&ﬁ?mm&lm) Thipd Amendment Rules, 1993 vide Notification Ne. G.S.R. §01 (5,
dated 31, 12:1993.

3. Substiuted by Rule 2 ofthe Environment{Proteetion) Amendment Rules, 1996 notified by G.S.R 176, dited 2.04. 1956 may be
yead 5 BOT (3deys 6 27°C) whenever BOD 08 days 20°C ooeurrred,

4, Besides these stenderds, refer BPA standards for specific ml:mySmu iy hﬁpﬂepeb.nlwaf(nmrnlﬁhndmh Lpdf

{2) epeb.nicin/Industey_Specific_Stsndards.php

= .
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ST CENTRAL LABORATORY, U.P. POLLUTION CONTROL BOARD
—_— T.C.-12 V, Vibhuti Khand, Gomti Nagar, Lacknow-226010
ﬁm Plone: 0522-2720832, 2720480
W TEST REPORT: WASTE WATER LABORATORY

o T Certificate No. TC-3579
Dt. of compilation of test report. 4+ 3 2020 Duperiod of w2sting 2% .2+ 2020 ko Y. 3r2020
7 .
1 gwhi/qadd mmwwfi’hnund ‘!f.&“‘
. T moaen (Ql/m/m of Sumple (Gn At "“Hdi_ ik
3. T TR ol v e W R/ Sumple Collected by..... WY Mk, quuam:mf
G P 9l BT T T T/ Colour 8 OdOUr t e LRI WL b y
5. taf sh o o o 42, Quantity & Packing (Plastidférican/Asy Other) A sik o+ L H'"%ﬂt&!ﬁ
6. =g qwa M/Dmd&mpw Collectjpn:....... .8 o PR s
7. fowden by srdwnoet / Analysis indented b .P. i VL{
& wmawEr % T Wi 2 R/ Date of Sample beceipt in i.ahcruéwfy A5 22020
3. S i/ method of analysis .... APHA, AWWA, WEF,23r4d Edition 2017, i 392.‘5(¥’n:r-44} For BOD
£3 teeftee / Parameter = [Usit Resalty Detsction Range |
] R W W R/ W we i
SN Code No/Sampling Psin:
o Ij,. M%ﬁ!ﬂ
1 b ow/pH ., 4500 17 D Blectrameiric Method - 7. 02 [:E]
1 hewiniy Wifter /Suspended Solids, 2548 B Total Suspontied Salids | 8w o gt s
drie e 103-105°C Qa0 1620000 mest
3 | W/ Dissolved Solids, 1340 C Total Dissolved Solids | P/ 7 gt
drico a1 180°C 2164.0 10- 50000 mgh |
4 ierem wfes/Tot) Sollds, 2545 B Total Solids dried a1 103-108 °C | Fw1/91 / mgh :
' 22SY-.a 10-50000 mgt
S [aivdt /BOD, 3 day 27 °C IS 3025 { Pare 44)¢ 1993 Blo chensical | /A, 1 gl
{Osygen Demand A 240 1.9 -Smﬁi
¥ st/ COD, 5220 B Open Rifiux Method ] P gy 224 & 5.0 -109000 mglt |
7 e/ Sulphate a5 50,7, 4500 -50, * £ Turbidimetric Method | | 51/, / mgil / 01-1000 g
§ SR Thsapuate 25 P, 4303 F O Stannous Chlorite Method| | P/ mgh / T e
("8 5iPm/ Ammonia, 4500 NI, F Phonsts Fierhod P 7 mgh / B i
vu-ob gl
;mﬁiim&. 4500- MO, " -2, Ultravisles Speetophotamstric Brr/ot / mgh A / l 0.05-160 mgh
$1 [Wm /Sodinm Na , 3900-Na B Fianes Envission Photomeiric o/ | mgil
e , / 1.0- 200meh
12 [ Polnssium K, 3500-K B Flame Emission Photomeiric Pesrsed. J g /
Mothod : _ L0- 10fmgt
13 aives iChloride a5 CF, #500- CT' B Argentametric Methad P/l 7l / 105000k
14 fysers / Fiuoride as I, 4550- F D SPADNS Mothod R/ mgh [ 0.1-100 mgf!
15 {twmdie s/ Hexavalent Chrominm (Cr ™), 3500-Cr B /@ imgh | / 0.1- 10w
L iColorimetric Method §
| 16w wifrm/ Total Chiramiium (T.Cr}, 3111-B Atomic Absorption | fm/d, I mgh 011
|__[Spectrsmatsy (Direct Air-Ac Flame Metho) kA Nomf)
iT inter/Copper (Caj, 3111 B Atomic Abssrption Speciramotry Toar 78/ mght 0,614
Direct AlrAt Flame Method) : 01-1000mgA
Y] /Cadmbum (Cd), 31118 Atomic Abserption s/, £ mgdt / 0,011 ;
pecsronetry (Direct Al Finme Metiod) b o
19 o /Lead (Ph), MIT-B Atomic Abssrption Spectrometry (Direct] B /o / mgft an . ;
AdrsAc Flame Metliod) - it
20 parsensiron (Fe), 3111-B Atomic Absorption Spectrometry (Direct] Svor/ot 7 mgh / 0.05-1006az1
Ain-Ac Flame Method 3
/Mickel (NI}, 3111-B Atomic Absorption Spectrometry fra /A fmgh / 0.02-1006m3A
/Zine { Za), 3111-B Atontic Absarption Spectrametey (Direct! Prer/ah I mgAl / 0.01-1000me7
whdrerd Total Collferm, 9221 B Ma!tiple Tube Fermeninton | VOGS, 160 1.8 MPNAOO sl
t‘!‘eﬂmqw s FMPRILGD ta 60 00 o & abive
3 kvt [Feenl Colitorsm, 9321 xmahpwrum Foliora /160 Mo <18 MPN/100 et
‘rmeatation Technigue #a / MPRA00 - | g . -?’;‘m
i
1 —
Referemce: (1) General Standaras for Discharge of Eny Poll por Part -A ; Efiuents (Schedls - Vi)

3

The Eavironment (Protectionf Rulos, 1986 Source: hitpufepeb.aic.in/GeaeralStandards.pdf ;
{2} Basides these standards, sefey EPA standerd  specific industry Souree : epthnicin/industry_Specific_Standardspap

bl @ TR Andlysed by.... P‘Fﬂ’

a&m el Aothorised Signatory .. it i \*‘gzw

#p wnts sy afen e, C. AN e trs) Laboratory
Noter | Therpults be e Text Ropont schases carby v i isemiy tested: 3 The rport shalt ani b raprodnced-exoeps in (L, withon the writen permissios. of 3, The tess reporr
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A T

i J . dards
{Inland Surfuce blie Sewers: for  {Marine coostal arens
_water rrigation 3
__{a) T ) )
L ‘iColour wnd Odour : ' kﬂmmwbmﬁemmmwdmym oclour as for a5
2 |Suspended Sokidsmg/l, Max 100 600 20€ (&) for process waste water- 105
bx : g (b For cooling wener effluent 10
ipercent above total suspended
i ; Z maner of influent.
3 [Particulars size of suspendied salis | hall puss 850 : : (2} Floatable sqlids, 3 mm
micron IS Sieve o | ( ;
4R f S 1 R LA e -
5 IpH Vaiue ; : 551090 551000 1535090 IEEITR)
6  |Temperanure Shinll not exceed Shuil not exeeed $0C) nbwve
$0C above i 2 receiving waler emperative
iving water
; emporatnie
7 _Ciland i 10 20 it 20
8 |Total residual ch %’jw&w R - E 1
9 iAmmonicl ngmguﬂ},mgﬂ i 50 | 0 el 50
10 [Totm! Kieldahi Nivogealas NH;) - ~ 100 - - 00
imﬂm 5 |
11 iFree ammonia {as NE3 e/l Max o | - 5
12 |Biochemicnl Oxyges Demand 1[3 30 ; 350 100 100
84 27°C] mpl, Max i [ ; il
i3 |ehemical Oxygen Demand, mg/i, Max . 250 3 - - 250
i4 5 02 ] 02 82 g2
13 mmm.m %Pl ST z 8:0]
i : ! 1 - y
! {‘MMECJLM 1 ! - k
18 Hmc-vahnmhranﬁmfaswj, o1 /o -
18 somium (a5 Cr@ﬁ, A 3 - 3
20 Com:xﬁcuhm : 3 3 - 3
21 [Zinclss Zur), mafl, max ; 3 13 = i3
22 _|Seleniun max 0.05 0.05 - 0.05
23 |INiekel {ss Ni) mg/l, max ; 3 2 - 3
24 11
25 1
26 1
27 [Cyanids (a3 CN), g, e 02 3 B 02
28 11
29 liiuande (28 T) mad. man 2 15 ) - 15
30 (Dissolved Phosphstes iﬁ?;umy’l 5 - - -
JEN
31 ¥ L
32 |Snlphids {as 8}, maf max 2 L s 3
33 |Phenctic Conipounds (as C6H30H) 1 3 - 5
mall
34 |Radioactive meterinis:
{1) Alpha emitter smicro curie/mt 107 17 10t 10’
(b} Beta amitter micro suriefsl 156 1w* 1! ¢ 10
35 |Bio-assay test 90% survival of  [90% survival 190% survival |90% survivel of fish after 54
fish after 96 hours |of fish after 96 |of fish after hours in 100 % effluent
_ |in 100 % effluent fhours in 130 {96 hours in
Soeffoent  1100%
36 _|Manganese fas Mn) : “2mafl | 2@ - 2 mg/l
37 _|leon (as Fe} 3 mell ’ 3 madt
38| Vapadium (s V) , mmr?”m %lim‘l : 0.2 me
39 [Nitse Nisroges 10l : -
A0 i1 £ 1 1 1 1

1. Schedtiie W1 inserted By Rule 2 () of the Bavironment(Protacton) Second Amenament Rules, 1995 notified vide .58, 422
() datedi 19.05.1993 published in the Gegete no. 174 dated 14.05,1993

2. Omitied by Rusle 2 (i1} of the EHWHM%(ME) Third Anendment Rues, 1993 vide Notification No. G.S.R 801 (B3,
dated 31.12.1593,

3. Substituted by Rule 2 ofthe Bavi WProtection) Amendment Ries, 1996 notified by G.S.R 176, dated 02.04.1996 may be
read ns BOD (3days at 27°C) whenever BGD 05 days 20°C occurrred.

4, Besides these standards, vefer EPA standards fur specific industry Source (1) bitpaifepebonic.in/GeneralStandards.pdi

(2) epeb.nic.in/Iadustry_Specific_Standards.php

. - x
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-

Water Quality Standards

Designated-last-Use

Class of
wiler

Criteria

Ovinking Waler Souree without
conventional tresiment but sfter
disinfestion

Total Coliferms Organism MPM/100m shall be 50 oz]
fess

pH between 6.5 and 8.5
Dissolved Oxygen &mp or more

Biochemical Oxygen Damand 5 days 20°C Imgiior
less

Totak Coliforms Organism MPN/100m! shall be 500
o Tess pH between 6.5 andl B.5 Dissolved Oncygen
Smgl o more

Outdoor bathing {Drgenised) B Biochernfcal Oxygen Demand 5 Cays 20°C Imptor
less
Total coliforms Ergm&m MPN/H00m! shall be 5000
ESoing water cuses e :ﬁifspﬁbdaunﬁ t0 9 Dissolved Oxygen Amg/l or
conventional treatment snd £ %
Shislictin Bmiqmm Oxygen Demand 5 duys 209C 3mg/l or
pH Between 6.5 10 8.5 Dissolved Oxygen 4m:
Propagation of Wiid fife and D mixe i
e Free Ammonia fas M) L2 mgfl or Jess
m between 6010 8,5
‘ Elecrrical Conduetivity a1 25°C miers mhosiom
trrigation, Indusiria) Cooling, E Max.2250
Controlied Wastz disposal Sadium nbsorption Ratio Max, 26
Boron Mex, 2mg/
Below-E | Mot Meeting A, B,C,D & E Criteria ’
Reirvern
Source: wfmmmmr_mam_mmm
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CENTRAL LABORATORY, U.P. POLLUTION CONTROL BOARD
A2V, Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone: 0522.2720832, 2720480

TEST REPORT: WATER LABORATORY {SURFACE WATER)

£ 5
% - Certificate No. TC-6345
Dt of compilation of test report ... 3l -"2, -2 121 Difperiod of testing 2502 - 202 b g, 2-B20070

O e
By b fel) e TS #wm) Sapsple Srarce {River? LakelPond/ Drain’ S0 any atler specity § ... S}:..‘..:..E....u.u..w‘>..m..

1. wwm Mf'vm:.umh/‘!mof&-pmrﬁaw
B e e/ Susple Coletod by %&‘me M8
4 wufan g o v v Colour & Odewr: . Yohbetaled
5. ToE o o g S oty 8 Packing (st iiconsany other) L ik &, LR N il
6w qwws o M Date of Sample Collection : 2“*1'101("
¢ 3 mwmu-ﬂpﬁhﬁuuhm -
5 m'mlﬁ‘&flhuﬂsa-wmu- vi LAS=2-20R N
L wwigyies followed are
10 Ilﬁ'ﬁf—ud.l‘um cn APHA, AWWA.WEI'.BMMIH'J; IS 3WS (Part-44) ; far BOD
fad ST/ Parsmeter [ Resalty Detection Range
5.No. o o1 e,/ vwrn W
Code \-.'s-nﬂug Point
L\Pg
e v kmvd GW
' 19 ve/pH, 4500 B B Electrometric Method : '1-:;,& B212
1 fmewna s Turbidity, 2130 B Nephelometric Method wdly INTU [ 14360 NTL!
3 [/ Colowr , 2120 B Visual Comparison Methpd #u4 / Hazen 1} 5150 Hazen
4 fwwan s Cond . 3510 R Lab ¥ Method :;t:/ % R
S |weled wifia Suspended Salids, 2540 D Total Suspended P/, [ mgh e e
Solids dried at 100105 °C O &) 5010006 nugh
¢ |fsters Wi/ Dissolved Salids, 1540 (- Tatal Dissalved Solids| oot /gt
At i80°C PR 5019000 mgh
7 |etew it/ Total Solids, 2340 B Total Sollds dried ot 103 Bmsd i mgh 1
108°c { 56015000 10
®  |ew/ Hardness, 2340 C EDTA Titrimetric Method s I mgh 1005060 mp)
*  (dtbega Caleium, 3500 -Ca B EDTA Titrimetric Metbad B/ /g PPr—
D |&nhmm / Magnesivm, 3500 -Mg B Calculution Method L] 100 100 agh
11 |ty Sodium Na , 3500-Na B , Flaose Emission Photometric| 5y ot Fmgl £8 10
2 [/ Potwssium K, J800-K B Flame Emission Amsah [ mgil E o 1O~ 100 e
I Jadhigs /. Chloride as CT', 4500- C1° 8 Argentometric Method | Pwr/of /mg «92@-0 12 500 gt
14 luwdagz/ Fluoride as K, 4500- ' D SPADNS Method B/ fmgh 4 1-ig gl
15 fawie / Sulphate as $O,%, 4500 50, ' £ Turbidimetric Bt S mgl 1208 gt
b Mithod ! x5
i6 jwtwbadt / Phasphate as P, 4500 F D Stannous Chiotide gy e S mg { VOS50 mpt
Methid \
17 Lwde s Nitrate, 4500- NO, * -B, Speetoy Y el /gl G O5-FEangt
Method
] / Ammonia, 4500 NH,-F Phenate Method frwr/ o fmg 0.5 50 mgd
19 et / Alkalinity, 2320 B Titrimetric Methid frwr/a@ Jmgh 1 20 - S50 mpT
W i e/ 0.0, , 4S00-0B lodumetric Method Towr o L mgl a214% mgh
31 st/ BOD, 3 day 27 °C 1S 3025  Part 43y 1993 Bio P/ {mg LA- 1010 gt
| |chemical D
3 [@s14/COD, 5220 B Opea ReNux Method Tevi/e  mgd 21050 401600 gt
3 |eea whiren/ Total Chromium (1.Cr), 3151-B Atomic fwr /e £ mgil D05-3000 mel
Absarplion Spectrometry (Dircct Air-Ac Flame Method)
2 fates Copper (Cu), 3111- B Atomic Absorption P ¥l B/ Smpd 0.01- 1000 mgit
(Direct Air-Ac Flame Method) |
3 [duther /Cadmium (Cd), 31115 Atomic Absorption e/ mgl 00100 mgh
Spectrometry (Direct Air-Ac Flame Method
6 |#E/Lewd (Fb), 3111-B Atomic Absorption Spectrametry | e/ | mgi 0% 100K gl
|(Diveer Air-Ac Flame Method)
37 b/ iron (Fe), 31T1-B Atamic Absorption Specirontetry /el mpst \ 05 1000 myh
{Dives lr- Flame M L
i Atomic Absrption Speetrometry] T/ [ mg/l .05- 1050 mgl
1 ne e
e .f'ﬂn(zu). Jll! B Asmmc Absorption Specirometry o/ gl P
i Birect Air-Ac Flame Method ) { For
3 elew sl MTotal Coliform, Y221 18 Multipie Tube TG 7 708 T : SRR
" IFermentation Techaique o ( MPN/I00 ml 2LOOO absve
37 [een wihand /Fecal Coliform, 9321 K Mukiipie Tube TG 7 103 Y BV &
[Fermentation Technique i { MPNIOO ml e

v J;",
GHE ‘5:@@

o valo wfio dniiy m/c. entral Laboratory

Nate: | The results o the Test Report relate only 1o the soms wsted 2 The report shali nox be reproduced-except in full, uwmu'hmmmmmmufubumm 3. The test repart
pertains to the sample o received in Lab.

T T
whee e/ Asadysed by A Nh TR w
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UTTAR PRADESH JAL NIGAM

WATER - TESTING LABORATORY, JAISINGH PURA, MATHURA
PHYSICAL, CHEMICAL AND BACTERIOLOGICAL TEST - REPORT

28434 Dated. 04,03y 2019
ame of TownN iltage with Code No. G’ oV (:"trC“'\ q’n i i
Block / District Gioy eadhon .
1 Location / Source of Sample : Pond.
.‘ Location of the Source § Mam2) Sam
Name and designation of the person responsible to collect the Sample Q-ﬁ . U(\o’ v ﬂ\v\ ’!4\9‘" ay .
Date and time of sampling B\ R 2019
Date of analysis > ol X)-2219
‘Paraméters Unit Test Result Indian Standards

_ Acceptable Cause of rejection !
(A) PHYSICAL EXAMINATION :

>

1. Turbidity (NTU) ‘ N.T.U. or 2.50 10
- 2. Odour .Ocdoun:.... Acceptable limit  Unobjectionable
3. pH-~ R . 1 RS 6.50t08.50  6.50t08.50
(B) CHEMICAL ANALYSIS
1. Total dissolved Solids mglit. 2390 500.00 : 2000.00
2. Chioride (as Cl) mg/li. L 200.00 1000.00
3. Arsenik . mhviit. Sl 0.01 0.0
4. Fluoride (as F) m/lit, e 1.00 150
5. Sulphate (a$ SO,) molite s f o o2 200.00 400.00
6. Iron (as Fe) mg/it. T 2 0.30 1.00 g
7. Nitrate (NO,) (as NO,) mg/lit, WL . A 45.00= 45.00 :
8. Total Hardness (as CaCO,) mg/lit. - 300.00 600.00
9. Manganese (as Mn) ' mg/iit. AR 0.05 0.50
BACTERIOLOGICALTEST
(C) BACTERIOLGICAL EXAMINATION
1. Bacteriaare " ........
2. Faecal Coliforms DNEVARO M = s e t .......
3. Coliform Organism No/100 ml SR e U 0 0 |
S. Lab Assistant CHEMISTIJﬂ%IORENGINEER
WaterTesting Laboratory
U.P. Jal Nigam, Jaisingh Pura
MATHURA
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_/ﬂ 30%0_¥0—229 /2013 ﬁrﬁmmuﬁmmmmawmwﬁwwaﬁ
ﬁmam#mﬁam&a%zawzm%mﬁmﬁmﬂ%ﬁﬁm
U4 ST UhAY B e o |

| Swien Wi fvas siovo o220 /2013 RIS TREAT HRET W
~ T I 9 AR U9 99 fINET 9 e A uiRe ety RE 23102019 @
ﬂwﬁﬂaﬁﬂmﬁrwwﬁﬁmmmmﬁwa}éaﬁmﬁ
gN & 34.10.19 & f5ar T (WEY e o) | Pl & wm aReRh
BN, TR wiferer uRys, Madw vd st sReim wmf, SR @ | fdewr &
ﬁmmwwmﬂwwﬁﬁm%ﬁmmﬁwﬂam%@
ARIRY =, gTR @S, Bodo ol -, RN TR, FYT BT JARTITE §
3 PRI B UHAIP—883 /T-63 /19 fH 31.10.19 ERT AT B fET MM
fazelyor s emifta ¥ dopA ¥ wu Rraer), Madw @ 3@ ey ®
TAiG—885 /U—-63 /19 fieitd 31.10.19, S¥reml s, TR Yurgw, <mTgUS
B 59 BRI B UHD—888 /TT—63 /19 P 31.10.19 TH AR AR,
- TR Ui, MaEE B 39 BREd & UAD—-887 /T—63 /19 AF 31.10.19 BT
30Y0 F0—229 /2013 RIRRIST wRemr wR&r™T WY 9 o9 g wafeReT ©§ o
T 7 o F TIRa e fRI® 23102019 & argurerT 89 U ME by T |
é S B W H AETd &) 8 5 W0 gHoshadlo @ emdwrgure W
A AT AR 09 guel @ HRf Ao M (NEERI) gRT AR wREh w2,
?ﬁﬂmmwaﬁﬁmqﬁwmgﬁﬁwﬁmw%l
| 1 WWI : :
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Appendix- VI

&3 e
90 W0 HRET Frgeer O
65 U, ¥q g9, wEel V%
ol

wim Q48 | N-t3) ) g T R gy )19

nﬁmmﬁww«mmmmm
1. Wew Wit AERa, SoRo wguer P @18, aees |
2. Rrenfrdl weraa, weger|
3. Y Rrenfaard (Ro /), wgw) |
4.mmmm.mwmﬁ.ml =
5. R aferd sovo wgwsr frize 9w
6. 3 wéry fys, A arftraaa, dwee-10, Aver| .
/
oy s

< |- 14
T

I
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Appendix- VIII

0 %0 YU Preor gk
65 T TR g, wekeht g
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Appendix- IX

wErER A9 wR @ e 39
R O FEE | "
a-mmmmmmwmmw

L
f&% /w0,

i3

AT Lgé:/Tam. /201920
wRe &
i oy
T W
ft dw
e
W ferry
¥ wrd
s
foranfirsrd),

2= |

i

umnsmmmmwmm m

-

-l
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Appendix- X
Sraterd: 9090 gof el faerd uRwe, #eRT|

32, Rufdet g7 |

9=® : 5ol /SovosodiofdoufRo /202021 foetiar -\ & oIad), 2021

Uy,

q&I HrduTeld 3iferal,

Joyo aor <l fawrr uRyg,

AT |
qar A,

ol QU o],

GIdY. U ey, SR Age BHC,

A0 YH0ST0EN0, SIE s |
favg— w10 uaosiiodlo # #ifora ariovo wwar 229 /2013 fiRver gRwpem

HREUT WX 9 39 99 94 U9 gafqeor onfe § uiRa emcat &

UT B reaeer W |
HBIG,

Suiad fQyae wifasr & W § eae gRT WG 9 & Aew 9 R
18.01.2021 T WRCTFAT AT HIFGRIT BT AT $ SIUTT # ATl o I+~ 8% |
Migei gREPAT AN TR 09 HUSl & Tl MeA & e 1 WIS —9 grr
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Latitude: 27.494191
Longitude: 77.463979
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Latitude: 27.494187
‘Longitude: 77.46399
Elevation: 180.54 m

Accuracy: 2.0 m =

Time: 20-01-2021 16:15
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‘Latitude: 27.497807
‘Longitude: 77.465567
‘Elevation: 181.54 m
‘Accuracy: 4.0 m 20
"Time: 20-01-2021 16:36
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Latitude: 27.498428
Longitude: 77.465332
Elevation: 177.54 m
Accuracy: 3.5 m
Time: 20-01-2021 1

| Latitude: 27.49843
‘Longitude: 77.465305

| Elevation: 178.54 m
Accuracy: 3.5 m
Time: 20—01-20»2»1_16:4_{ |
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Longitude: 77.465305
Elevation: 178.54 m
Accuracy: 3.5m

Time: 20-01-2021 16:40
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